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INTRODUCTION

I, the Chairman of the¢ Public Accounts Committee as authorised by
the Committee, do present on their behalf this Two Hundred and Seventh
Report on the action taken by Government on the recommendations of
the Public Accounts Committce contained in their Hundred and Seventy-
Fifth Report (5th Lok Sabha) on the Audit Report on the Accounts of
Calcutta Port Trust for the years 1968-69 to 1972-73.

2. On the 3rd June, 1975 an ‘Action sken Sub-Committee’ consist-
ing of the following Members, was appointed to scrutinise the replies re-
ccived from Government in pursuance of the recommendations made by
the Committee in their carlicr Reports:

Shri H. N. Mukerjee—Chairman

Shri V. B. Raju—Convener

Shri Priva Ranjan Das Munsi ~
Shri Darbara Singh
Shri N. K. Sanghi
Shri Rabi Ray

Shri Raja Kulkarni
Dr. K. Mathew Kurian

Members
[

3. The Action Taken Sub-Committee of the Public Accounts Com-
mittec (1975-76) considered and adopted the Report at their sitting held
on the 23rd March, 1976. The Report was finally adopted by the Public
Accounts Committee on the 31st March, 1976.

4. For facility of reference the conclusions/recommendations of the
Committee have been printed in thick type in the body of the Report.  For
the sake of convenicnce, conclusions/recommendations of the Committee
have also been appended to the Report in a consolidated form.

™)



(vi)

5. The Committee place on record their appreciation of the assistance

rendered to them in this matter by the Comptroller and Auditor General
of India,

NEw DELHI; H. N. MUKERIJEE,
March 31, 1976. Chairman,

Chaitra lf 1898 (Saka). Public Accowunts Commilice.




CHAPTER 1

REPORT

1.1. This Report of the Committee deals with the action taken by
Government on the Committee’s recommendations /observations contained
in their 175th Report (Fifth Lok Sabha), presented to the Lok Sabha on

30 April, 1975, on the Audit Reports on the Accounts of the Calcutta
Port Trust for the years 1968-69 to 1972-73.

1.2. Action Taken Notes in respect of all the 31 recommendations/
observations contained in the Report have been received from Govern-
ment and these have been categorised as follows:

(1) Recommendationsjobservations that have been accepted by
Government.
SL Nos. 2.3, 5, 6.8 9. 11,13, 15,17, 18. 20, 21 and 27.
(it) Recommendations/observations which the Committee do not
desire to pursie in view of the replies of Government.
S Nos. 12, 24 and 29.
(i) Recommendations/observations replies 10 which have not been
accepred by the Committee and which require reiteration.
St Nos. 10, 16, 19 and 22-23.

(iv) Recommendationsfobservations in respect of which  Govern-
ment have furnished interim replies.

SL. Nos. 1.4 7, 14, 25 26, 28, 30 and 31.

1.3. The Committee expect that finai replies to those recommendations/
observations in respect of which only interim replies have so far been
furnished will be furnished to them, duly vetted by Audit, without further
loss of time,

1.4. The Committee will now deal with the action taken by Govern-
ment on some of their recommendations/observations,

Weighment of cargo passing through Calcutta Port. (Paragraphs 1.39 and
1.42—S.. Nos. 1 and 4).

1.5. Commenting on the absence of an  adequate  machinery  for a
thorough verification of the quantities and description of the cargo shipped
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through the Port of Calcutta, the Committee, j
Report, had observed: , In  paragraph 1.39 of the

“The C.ommittee cannot but express their surprisc at the non-
existence, at a port of the importance of Calcutta, of a proper
and more adequate machinery, including weighing scales and
tallying staff (at present there are 41 scales in 34 sheds with
only six tally clerks and six peons) for making a thorough
verification of the quantities and descriptions of the goods as
declared by the shippers in the papers filed by them,
on the basis of which the dues of the Port and
finally the internal revenue amd foreign exchange are
assessed and realised. The position is made still more deplo-
rable by a similar absence of such machinery in the Customs
organisation which has only 24 weighing scales with six per-
sons as weighing staff, on whose checking the Port authorities
rely for the purpose of calculating their dues. As a result,
considerable foreign exchange and revepue duc to the Port
and Revenue authorities are being lost. It is, therefore, no
wonder that the Port Trust is sustaining heavy losses in its
working from year to year and proper realisaton of tax and
foreign exchange is not being done. The Committee feel
that there is urgent need for the Port and the Customs autho-
rities to pay serious attention to this vital issuc and provide
adequate number of machines and expert staff in suflicient
numbers to make it possible for them to exercise a thorough
check, between them, of the contents, weight, measurement
etc. of consignments passing through the Port. And to ensure
this, the Port Trust should in particular provide adequate in-
centives to the staff so that they may ensurc that false de-
claration of weights, measurements etc. is not resorted to by
the shippers. The Committee consider that effective detec-
tion will be possible only if there is adequacy of competent and
honest staff to prevent malpractices. The Committee con-
sider that something like 700 tally clerks plus an equal num-
ber of Class IV staff would be necessary for the purpose on a
rough and ready basis.”

1.6. In their Action Taken Note dated 29 August 1975, the Ministry
of Shipping & Transport have stated:

“Arrangements have been made from 16th of June, 1975 for 100
per cent test weighment/measurement of shed and overside
cargo passing through the port of Calcutta for a period of three
months. The question of engaging additional staff will be
examined after evaluating the results of test check.”
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1.7. The Action Taken Note furnished in this regard by the Depart-
ment of Revenue & Insurance on 28 January, 1976, is reproduced below:

“The Collector of Customs, Calcutta has reported that export cargo

is examined/check-weighed in accordance with the instruc-
tions in the Departmental manual and keeping in view the pro-
blems of individual categories of goods. In case the goods
are covered by certificates issued by other Government agen-
cies and recognised institutions, the said certificates are ordi-
narily accepted and the goods are inspected only externally.
Check weighment is generally done if weight has a direct
bearing on duty, cess, drawback or value. Surprisc check
weighments in case of duty free goods and goods free of draw-
back or cess are also carried out. In cases of detected mis-
declaration of value, involving foreign exchange in addition
to action being taken under the customs law, intimation is
given to the Reserve Bank of India,
Collector of Customs, Calcutta, has stated that the existing
pattern of verification of various types of cargo passing through
the port of Calcutta is considered adequate kceping in view
the need for quick clearance in interest of export promotion.
Otherwise these may cause hardship for genuine exports.
However, keeping in view the PAC’s recommendations, the
existing pattern of examination is being further tightened by
asking the Custom Houses to order sclective checks in all cases
where export value is determined on the basis of weight.

In respect of provisions for adequate staff for examination, check-

weighment etc. and weighing machines in the docks and jetties,
the Collector has informed that they have already taken steps
to improve the working cfficiency of the existing weighing
scales. Hc has further assessed the additional requirements
as two more weighing scales and necessary action is  being
taken to purchasc them. He is of the view that having regard
to the present pattern and volume of export cargo passing
through the port of Calcutta, the total number of weighing
scales and the staff therefor would be adequate. The posi-
tion, however, would be reviewed periodically and additional

machincry/manpower will be deployed, whencver  found
necessary.

In this context, it may be pointed out that if cent per cent check is

to be carried out in respect of the shed shipments or of over-
side cargo, this will dclay the exports and may seriously ham-
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per export promotion. The tightening up of procedure is
therefore, being done, keeping these limitations in view.”

1.8. The Committee note that arrangements have been made, though
belatedly, with efiect from 16 June 1975, for a 100 per cent test weigh-
ment/measurement of shed and overside cargo passing through the Port
of Calcutta for an initial period of three months and that the question of
cngaging udditional staff for this purpose would be examined by the Port
Trust after ¢valsating the results of the test check. The Committee trust
that the proposed cvaluation has now been ccmpleted and necessary steps
taken to provide an adeguate number of weighing machines and the requi-
site complement of stall so that false declaration of weights, measurements,
etc. and other devious methods adopted by unscrupulous expeorters and
their agents can be climimated. The Committee would like to know what
has actually happened in this regard so far.

1.9. The Mikistry’s reply iv silent on another specific recommendation
that the Calcutta Port Trust sliould, in particular. provide adequate incen-
tives to the staff eflectively countering the vicious practice of certain ship-
pers regarding false declaration of weights, measurements, etc. The Com-
mittee would like to hnow Governmment's reaction in this matter.

1.10. The Committee find from the reply furnished by the Department
of Revenuce & Incurance that, in the view of the Collector of Customs,
Culcutta, the present pattern and volume of export cargo passing through
the Port is such that the total number of stafi and of weighing scales should
be adequaic. This reply contradicts what had been admitted by him dur-
ing evidence hejore the Committee where he <aid that ‘not sufficient staff
arc there to cope with the cargo’. This discrepancy remains to be recon-
ciled and the question should be re-examined with a view to necessary
remedial mcasures,

1.11. Dealing- further with this question, the Committee, in paragraph
1.4%2. of the Report, had recommended:

“Reverting to the role of the port and the Customs authoritics, the
Committee are surprised at their being in total darkness as to
what was actually geing on around their areas of operation in
the matter of descriptions, weights etc. of the export cargo
passing through the Calcutta Port. 1t is indeed surprising
that they <hould have learnt about this menacing problem of
misdeclaration of weights and details of export cargo only
through reports in the Press. Tt is fortunate that a journalist
of the Hindustan Standard, Calcutta, detected and highlighted
this. The Committec also appreciate that a number of patrio-



5

tic non-official witnesses came forward and placed their ex-
periénces and knowledge of the working of the Port before
the Cemmittec.

It is equally painful that after holding mectings in December 1972
and February 1973, at the Port and the Ministry icvel res-
pectively, to deal with the evils of misdeclaration of weights
etc. no [ollow-up actuon was taken on the decisions arrived
at these mectings.  As admitted by the Member (Customs)
during cvidence, two ycars were lost in the process. At the
meeting held in the Ministry of Shipping and Transport on the
16th Fcebruary 1973, it was decided that the Port Commis-
sioners should consider introducing a hundred per cent check
for a period of thiee to six  months to find out whether it
would be economical to introduce this as a regular practice
and to gauge the oxtent of under-weighment.  The Port autho-
rities were not able to carry out 100 per cent checking on their
own admission because they did not possess sufficient weigh-
ment stafl and weighing scales. The Port Trust investigated
the possibihity of getting thic work done through outside agen-
cies.  This was, hewever, not found feasible as it was felt
that shipments manglie be delayed seriously.  This is jllustrative
ot the kind of defeatist atutude of the Port Comnussioners.
What is cven more surprising i~ that a check on « random
sample basis with the existing men and machinery bad also
not been thought ot Similarly there was much talk at the
mieeting held ot the Fort on the 6th December 1972 about
the impesition ot fine on misdeclaration of weights, but po
decision was taken for more than two years. And yet vhen
the Public Accounis  Committee raised this  matter an the
course of evidence and expressed its serious concern, it be-
came possible for the Board of Trustees to take a decision in
the meeting of the board on the 29th March 1975 to impose
penalty charges in respect of under-declaration of weights and
measurements 1o the extent of four times the normal charges.
In the crcumdtances, the Committee desire that the failure to
give cllect o the wecivions taken at the meetings r2ferred to
above should be gone into carefully with a view to fixing res-
ponsibility and taking suitable action.”

1.12. In their Action Taken Note dated 12 September 1975, the Min-
#stry of Shipping & Transport have stated:

“Calcutta Port Trust have been asked to investigate into the mat-
ter so as to fix responsibility and take suitable action. The
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Port Trust have advised that their new Deputy Chairman is
looking into this matter in the light of recommendation of the
PAC.”

1.13. The Action Taken Note dated 12 January 1976, furnished in this
regard by the Department of Revenue & Insurance is reproduced below:

“The press reports that cxporters were under invoicing by Ship-
ping undeclared excess weights, had come to the notice of the
Custom: House and subsequently the Custom House had also
carried out surprise checks at the point of shipment by check-
weighment of 2 number of consignments, including those of
jute manufactures. However, except in the case of a consign-
ment of cast iron manhole covers, no significant excess in any
consignment was feund. It has been reported by the Collec-
tor of Customs that even in the said consignment of cast iron
manhole covers, there was no loss of foreign exchange result-
ing from declaration of incorrect weight because the export
price of these goods was on piece basis and not on weight
basis.

It may be mentioned that in addition to the normal checks, as pres-
cribed by the Department, the supervisory preventive staff,
Assistant Collector (Outdoor) and the Superintendent, preven-
tive service also carrv out surprise checks of export cargo
from time to time.

As regards the delay in taking follow-up action in pursuance of the
decision taken at the mecting held in February 1973, it may
be mentioned that the minutes of the meeting were received
in the Ministry on 23-3-1973. Since the decision required
issue of an additional copv of the shipping bill which would
have introduced some additional work in the Custom Houses
aifecting the speed of proccssing of documents, it was decided,
in the first instance, to call for comments of all major Custom

Houses.

On receipt of the comments and while this matter was bcing pro-
cessed, it was decided in another connection to issue, free of
charge, a copy of the shipping bill to the exporters and it
appeared that. perhaps, the shippers could produce this addi-
tional copy to the Port Commissioners for their verification
and use. However, this called for modification in the proce-
dure carlicr contemplated at the meeting of February 1973.
Accordingly, the matter was referred to the Ministry of Ship-
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ping & Transport for their concurrence and on receipt of the
same, instructions to the Custom Houses were issued imme-
diately on 8-7-1974.

From the above, it will be obscrved that in its very nature, the
implementation of the decision was such that it took some
time and though the delay is unfortunate no particular officer
can be said to be responsible for it. The observations of the
Committee, however, have been noted to ensure that even in
such cases action should be completed without loss of time.”

1.14. The Committee are unhappy with the delay that is taking place
in the Calcutta Port Trust in investigating the failure to give effect fo the
decisions taken at the mectings held in December 1972 and February 1973
to deal with the evils of misdeclaration of weights, under-invoicing of cargo,
etc. These investigations should be completed soon and appropriate action
taken against those responsible for the failure.

Coordination and liaison between the Port and Customs authorities.
(Paragraph 1.43—SI1. No. 5).

1.15. In paragraph 1.43 of the Report, the Committee had recom-
mended as follows:

“The Committec suggest that till such time as a coordinated drifl
for various agencies concerncd with the prevention of econo-
mic cffences is laid down at the national level. as recommend-
ed by the Committee, there should be complete coordina-
tion between the Customs and the Port authorities at the Cal-
cutta Port in the matter of recalisation of their dues on ship-
ments passing throuch the Port.  There should be complete
coordination and cooperation between the Customs and the
Port authorities in respect of realisation of port dues on over-
side shipments.”

1.16. The Ministry of Shipping & Transport, in their Action Taken
Note datcd 29 August 1975, have stated:

“Calcutta Port Trust has taken action for maintaining complete
linison and cnsuring coordination with the custom authorities.”

1.17. In their relevant Action Taken Note dated 12 January 1976, the
Department of Revenue & Tnsurance have stated:

“The Committee’s chservations regarding bringing about complete
coordination between the Customs and Port  authorities at
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Calcutta Port have been noted. Arrangements already exist
for discussion of points of mutual interest with the Port Trusts
through periodical meetings of Committees, like, Anti-Pilfer-
age Committee and Cualcutta Port Import/Export Advisory
Committee. Moreover, the Collector of Customs, Calcuotta is
an ex-ofiicio Trustee of the Calcutta Port Trust and a scnior
cfficer of the Calcutti, Port Trust sits on the local Customs
Advisory Committes’s meetings.

With a view to attaining further co-ordination with the Port Trust,
the Assistant Collectors. in the Docks and Jetties would also
be holding monthly mectings with the officers  of the Port
Commissioners to review periodically the satisfactory imple-
mentation of the PACs recommendations.

Instructions have also since been issued that where any discrepan-
cies are noticed in the AR-4 forms relating to jute and jute
goods or i regard o other poods not covered by the AR-4
forms, where any  discrepancy i< noticed  in their descrip-
tion/weight at the time of cxamination. the same should be
reported also to the ofticers of Cualcutta Port Trust.”

1.18. The Cominittee regret that the reply furnished by the Ministry
of Shipping & Transport to the reccommendation that there shonld be com-
plete coordination and cooperstion between the Port and Customs authe-
rities in the matter of realisation of their dues on shipments passing through
the Port appears rather vague The details regarding specific steps. if
any. faken to maintain adequate laison and to ensure coordination with
the Customs authoritics should be intimated early.

Waival of port charges on consignments of masoor dal,
(Paragraph 1 878l No. 7)

1.19 Dealing with a case of waival of rental. amounting to R<. 60
lakhs. on a consignment of masoor dal stored in the Port godowns. pend-
ing adjudication by Customs. the Committee in paragraph 1.57 of the
Report, had recommended:

“The Committee note that the Port Trust authoritics had to col-
lect o rental of R< 60 lakhs for the period for which the
masoor dal was stored in their godowns.  The Port Trust
authorities recovered Rs. 1 lakh from the owners of masnor
dal and waived R<. 59 lakhs which. according to the jude-
ment of the Supremic Court, thev were entitled to recover from
the Customs who had stored the masoor dal in their behalf
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They did not do so even when the Supreme Court had opined
that the Customs authorities who were responsible for the
situation should bear the burden. The Port Trust authorities,
however, decided to waive the amount.

Swrprisingly. the  Port Trust authorities also  handed over the
masoor dal which wus damaged and considered to be unfit
for human consumption to the owners without imposing any
condition on them and without informing the health authori-
tics so that they in their turn could have imposed some suit-
able conditions preventing the owners from disposing of the
masoor dal for humar consumption in order to get a ovetter
price.

The Committece cannot but express the view that the Port Trust
authorities did not cxercise in this matter the care and thought
that they should have done both to safeguard their own finan-
cial interests and also to prevent a possible health hazard.

Considering the circumstances of this case, the Committee are of
the opinion that a thorough probe is essential to fix responsi-
bilitv for the various  Japses and taking appropriate ..ction
against the cofiicials concerned.”

1.20. In thewr Action Taken Note dated 12 September 1975, the Min-
istey of Shipping & Transport have stated:

“The Caleutta Port Trust have been asked to take further action,
They have advised that their new Deputy Chairman is cxa-
mining these cases in the  lieght of recommendations  of the
Committee.”

1.21. The Action Taken Note dated 12 Januvary 1976, furnished in
this connection by the Department of Revenue & Insurance is reproduc-
ed below:

“The consignment of masoor dal was detained by the Customs O
cer in the reasonable behief that the dal in question was of
Indian origin which was sought to be cxported in contraven-
tion of the terms of the Indo-Nepal Treatv.  Subsequently,
the case was adiudicated by the proper officer of the Customs
who ordered its  absolute  confiscation in his best judement.
All action taken by the officers of the Customs Department
were in good faith.”
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1.22. The Committee note that the Deputy Chairman of the Calcutta
Port Trust has been entrusted with the examination of the various lapses
in the waival of rent, amounting to Rs. 60 lakhs, on a consignment of
masoor dal, with a view to fixing respomsibility. The Committee require

that this should be completed quickly, and appropriate action taken aguinst
the relevant officials.

Identification of hazardous cargo (Paragraph 1.65—SI. No. 10)

1.23. A non-official organisation had brought to the notice of the Com-
mittee certain instances of cancellation of undercharge bills in respect of
hazardous cargo declaring them as non-hazardous and had pointed out
that the existing procedure for the gradation and classification of hazard-
ous cargo suffered from limitations. Dealing with this aspect in paragraph
1.65 of their Report. the Committee had recommended:

“The Committee feel that the loopholes in the calculation and rcal-
isation of Port dues in respect of hazardous cargo should be
plugged. Tt would be helpful if all the concerned workers of
the Port Trust arc informed about the manner in which
hazardous cargo are identified by suitable gradation marks so
that any wrong gradation or misdeclaration in respect of such
cargo comes to notice prominently. Such an arrangement
would serve as a deterrent for the officers who resort to
marking a lower gradation than the actual gradation of hazar-
dous cargo and thus would ensure the realisation of Port
dues on the basis of the correct gradation of the hazardous
cargo.”

1.24. In their Action Taken Notc dated 29 August 1975, furnished
to the Committce in this regard the Ministry of Shipping & Transport have
stated:

“Calcutta Port Trust have reported that therc is a set procedure for
verification of hazardous cargo on the basis of which their
gradation is made by the Safety Officer of the Calcutta Port
to whom the Stcamer Agents submit the list of hazardous
cargo carried by a ship prior to discharge at the Port. This
list of hazaidous carge is checked by the Safety Officer, who
classifies the cargo according to the degrce of hazard and
flash point of the material. The list is checked again at the
operational point by the Assistant Traffic Superintendent of
the Board Section before the cargo is discharged. The Port
Trust maintain a comprehensive hazardous cargo list, which
ts periodically reviewed. Copies of the list arc available with
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the Officers of the Traffic and Accounts Departments for their
guidance.

However, the procedure for actual gradation of hazardous cargo

is being recirculated by the Calcutta Port Trust amongst the
concerned officers.”

1.25. The Committee fear that their recommendation relating to the
identification of hazardous cargo passing through the Port of Calcutta has
not been understood in its correct perspective by the Port Trust. In view
of certain serious allegations made by a non-official organisation that
hazardous cargo had been passed as non-hazardous cargo by the Officer
concerned, resulting in considerable loss of revenue to the Port, the Com-
mittee had desired that the loopholes in the calculation and realisation of
Port dues in respect of hazardous cargo should be plugged and the con-
cerned workers of the Port Trust informed about the manner in which
hazardous cargo are identified by suitable gradation marks so that any
wrong gradation or misdeclaration in respect of such cargo comes to notice
promptly. No action appears to have been initiated on this specific re-
commendation of the Committce which would perhaps have facilitated the
active participation of the workers in detecting malpractices in the classi-
fication of cargo. Apart from the financial implications involved in the
misdeclaration of hazurdous curgo as non-hazardous. it should also be
borne in mind that mis-declarations could seriously endanger the lives and
health of workers hundling such misdeclared cargo as well as result in
accidents.  The Commitice desire that this aspect should be examined
afresh without delav and necessary remedtal measures taken. The allega-
tion, particularlv. that undercharge bills amounting to some Rs. 0.76 lakh
raised by the FA&CAOQO had been cancelled by the Traffic Manager's Office
by declaring the cargo  as non-hazardous remains also to be answered
satisfactorily.

Allotment of Port Trust land to cooperative  societics  formed by Port
Trust Otpicers (Paragraph 1 .82-—S81 No. 106)

1.26. Reviewing the practice of allotting Port Trust land to coopera-
tive socictics formed by officers of the Port Trust, the Committee in para-
graph 1.82 of the Report, had recommended:

“The Committee are not ut all satisfied that the present practice of
allotting land to cooperative societies formed by Port Trust
Officers is a defensible practice. This may be gone into in
detail by the Port authorities. In any event, such a practice
can become defensible only if the same facility is made avail-
able to Class I and Class IV personnel. assuming that the

2854 L.S.—2.
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practice is legal. The Committee would suggest that the
Class 11l and Class IV personnel of the Port Trust may be:
encouraged to form house-building cooperative. societies.”

1.27. In their Action Taken Note dated 29th August 1975, the Ministry
of Shipping & Transport have stated: )

“The Calcutta Port Trust have noted the observation of the Com-
mittee.”

1.28. The Committee are far from satisfied with the Port Trust’s reply
to their pointed observations relating to the practice of allotting Port Trust
land to officers’ cooperative societies, Merely noting the Committee’s ob-
servations in this regard without amy assurance of positive action is indi-
cative of an unheipiful attitude. The Committee would like 1 more cate-
gorical response to their recommendations and would like to be informed
of the specific steps, if any, taken to implement their suggestion that the
Class 111 and Class IV personnel of the Port Trast may be encouraged to
form house-building cooperative societies.

Working of Port Railway (Paragraph 4.6—SI. No. 19).

1.29. Dealing with the performance of the Calcutta Port Railway, the
Committee, in paragraph 4.6 of the Report, had recommended:

“The Committee are unhappy that the operation of the Port Rail-
way 1s resulting in a loss of about Rs. 70 Jakhs per year to the
Port authorities. It cannot be a matter of satisfaction to any-
one that while the rate of supplementary charge over the trunk
Railways was raised from 6 per cent to 9 per cent with effect
from April 1968 the Railway Board took two and a half
years (from 17th June 1971 to 13th November 1973) to
agree to a similar proposal of the Calcutta Port authorities in
respect of the Northern Section of the Port Railway, for
which the increase was ultimately allowed only from 1Ist

January 1974,

In regard tc the revision of terminal charges payable by the Rail-
ways to the Indian Ports from Ist April 1971, the Committee
are disappointed to note that in spite of the recommendation
made by the Commission on Major Ports that revisions from
time to time in the Railway freight rates should be simultane-
ously followed by a temporary adjustment in the terminal
charges paid to the Port Railway, the question of revising the
terminal charges payable to the Ports from 1st April 1971,
is still hanging fire. The Committee recommend that the
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matter should be vigorously pursued by the Ministry with the
Railway Board and a standing arrangement arrived at for an
automatic increase in the terminal charges payable by the
Indian Railways to the Port Railways immediately on a revi-
sion of freight charges by the former. The Committee consi-
der it most desirable that the Railway Board should also be
required to clear such references within a specified period.
The Committee would suggest this period to be six months.”

_1.30. In their Action Taken Note dated 12th September 1975, the Min-
istry of Shipping & Transport have stated:

“Noted. Government is taking stcps to finalise this issue soon.”

1.31. In their reply dated 27th October 1975 in this regard, the Minis-
try of Railways (Railway Board) have stated:

“The observations of the Public Accounts Commiittee in regard to
the processing by the Ministry of Railways of the Calcutta
Port Commissioner Railway’s proposal for an increase in the
rate of supplementary charge leviable on their local haulage
arc noted.

In regard to the revision of terminal payments to Port Railways, it
is submitted thai the question of revision of rates of ternunal
payments for the period from 1-4-1971 has been under cor-
respondence and has been  discussed  with  the Ministry of
Shipping & Transport a number of times. Specific proposal
in regard to revision of rates of terminal payments (o Port
Railways from 1-4-1971 was reccived  from the Ministry of
Shipping & Transport in  March 1974, The proposal was
considered by the Ministry of Railways and was  thereafter
discussed at Inter-Ministerial meeting held in November 1974
and a counter proposal was made by the Ministry of Railways
to the Ministry of Shipping and Transport in March 1975.
The acceptance of the Ministry of Shipping & Transport to the
proposal made by the Ministry of Railways has not so far
been received despite issue of reminders.  The question will be
finalised as soon as the views of the Ministry of Shipping and
Transport are received. In the meantime. the Trunk Raiiways
continue to make terminal payments to the Port Railways at
the old rates provisionally.”

1.32. The Committee take a serious view of the delay that continves
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::di;n m tmm 1 Apnl.1971. lt.would appear from the reply furnish.

Yy inistry of Railways (Railway Board) that the unconscionable
dfelay.of over four years in this case was attributable more to the Ministry
of Shippiug and Transport, as a result of which this long-pending issue is
yet. to be resolved satisfactorily. The Committee find that despite pro-
tn‘lcted correspondence and also discussion between the two Ministries in
this regard, = final decision is yet to be arrived at. Specific proposals in
regard to the revision of terminal charges payable to the Port Railways,
with effect from 1 April 1971, has been finalised by the Ministry of Ship~
ping & Transport only in March 1974, after a lapse of nearly three years.
It took another year for the Ministry of Railways to make their counter-
proposal, and even after the ‘issue of reminders’, this proposal had not
been accepted by the former, according to the information last furnished
to the Committee in October 1975. The Committee would very much
like to know the reasons for the initial delay of nearly three years in the
Skipping Ministry in formulating their specific proposals and the virtual
inaction on their part after the counter proposal had been made by the
Railways in March 1975. The circumstances leading to this delay should
also be investigated and appropriate action taken thereafter. Steps should
also be taken to finalise this issue immediately,

1.33. No reply has been furnished by either of the Ministries concern-
ed to two other specific suggestions made by the Committee that a standing
arrangement should be evolved for an automatic increase in the terminal
charges pavable by the Indian Railways to the Port Railwavs contempora-
peously with a revision of the Railway freight rates and that the Railway
Board.should be required to clear such references within a period of six
mounths. The Committee would urge the two Ministries to examine these
suggestions expeditiously and take positive steps to eliminate delavs in this

regard.
Utilisation of dredgzrs.  (Paragraphs 7.14 .nd 7.15—SL Nos. 22 and 23).

1.34, Reviewing the utilisation of the dredgers owned by the Port Trust
and the payments made to foreign and private companics for dredging
operations at Haldia, the Committee. in paragraphs 7.14 and 7.15 of the
Report, had recommended:

“7.14. The Commitlce note that the utilisation of the dredgers
ouwned by the Port authorities is very low. Two cxpert com-
mittees have already examined this question. The Study
Team of the International Association of Ports. had found on
a detailed examination that within the Dock Systems the hours
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worked by dredgers during 1965-66 totalled only 6,788 as
against the total time of 60,000 hours available for dredging
if the dredgers worked round the clock and 20,000 hours on
an 8 hour shift basis. The Dredger Utilisation Committee,
1973, came to the conclusion that the dredger fleet at Calcutta
was working far below its capacity. The Committee do not,
thercfore, consider it a happy situation at all that against a
norm of 5280 hours of working per annum by a dredger sug-
gested by the Dredger Utilisation Committee, 1972-73, the
time worked by the River Dredgers at Calcutta Port ranged
between 600 and 2151 hours in 1973-74 the actual Dredging
time being between 300 and 1203 hours.

findings of the above two expert committees practically demo-
lish the contention of the Port authorities that dredging has no
influence on the turn-round time. The non-official communi-
cations also indicate that the Dredger Utilisation at Calcutta
has been miserably low and the same has affected the naviga-
bility at the Port. The poor utilisation of the Calcutta Port
Trust’s own dredgers reveals serious mismanagement and lack
of planning and ability to execute on the part of top executives
which requires thorough probe and fixing of responsibility,
particularly in the context that high amounts (including foreign
exchange) are being paid by the Port as hire charges to foreign
firms for dredging operations here.”

“7.15. In the opinion of the Committee, it shonld be made com-

pulsory that the dredeers at Calcutta Port. acquired and being
maintained at a high cost. should for no part of time be kept
unutilised. except where absolutely unavoidable for reasons of
periodical check-up. repairs ete. The fact that while on the
onc hand the dredeers of the Port are being put to very low
atilisation. and on the other hang the Port quthoritics paid to
foreign and private companics during the last two years (1973~
74 and 1974-75) a sum of Rs. 127500 lakhs {including
637 66 lakhs in foreign currency) and a sum of Rs. 198.79
lakhs to private firms bv way of hire charges for dredging the
Approach Channel leading to Haldia and the ank Basin at
Haldia respective'v. shows lack of managerial efficiency result:
ing in a situation which is not at all desirable and naturally
civee rise to suspicious of undue matronage to outside firms
This practice has, therefore, to be reduced. if not dope away
with altogether.”
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1.35. In their Action Taken Notes dated 12 September 1975, on the
above recommendations, the Ministry of Shipping & Transport have stated:

Paragraph 7.14

“The Calcutta Port Trust has reported that vigorous efforts are
being made to reduce the period of annual lay-up for repair
of all port dredgers on the lines indicated by the Dredger
Utilisation Committee. The lay-up periods are being pre-
planned and special watch is being kept that the repairs are
being carried out acqprding to said plan, subject to such ad-
justments as might be necessary due to unforeseen circums-
tances or emergencies,

As regards improving the cycle of operation of the port dredgers,
the unit consisting of one self-propelled bucket dredger and
three hopper barges and if possible, one grab dredger is pro-
posed to be placed on round-the-clock dredging with the
staff of the laid-up dredgers.

Action has also been initiated to ensure full utilisation of dredger
‘Mohana’, the only dredger available in the Calcutta Port
Trust's fleet of dredgers capable of working in the open water
conditions and sea and swelis obtaining in the estuary. In
first instance, by special arrangements with the Indian Oil
Corporation Ltd., bunkering of this vessel is being done at
Calcutta when the vessel is in town. Until such arrangement,
the vessel was being bunkered at Budge Budge. on its way
from Calcutta to dredging sites. The present arrangements
ensure that two extra dredging days in a month are available.

As regards the four river dredgers engaged in maintenance dredg-
ing in the Upper Reaches. from Calcutta to Balari Bar, dayv
and night dredging is already being carried out at Balari Bar
on regular basis, for as long as floatation is available. Day
and night dredging is also being carried out at the Eastern Gut
Bar during dry season. But the dredging at this Bar is restrict-
ed to ebb tide only as the flow conditions do not permit the
dredger to be on the Bar during flood tides. This Bar does
not require any dredging during freshets.

As regards the hiring of foreipn dredgers. Calcutta Port Trust have
no suitable dredgers, apart from dredger ‘Mohana’, which could
have undertaken the dredging in Haldia Basin or the large
scale dredging in the estuary.”
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Paragraph 7.15

“The reasons for hiring two foreign dredgers for dredging the Ap-

The

proach Channel to Haldia have to be fully appreciated. The
Calcutta Port Trust owns five large suction dredgers, out of
which only one, i.e. S. D. ‘Mohana’, is designed for and capa-
ble of working in the open water conditions with swell prevail-
ing in the Approach Channel to Haldia. The other four dred-
ers, with their rigid bow-well suction pipes, are capable of
working in smooth waters only and cannot operate in the
open waters of the estuary. These dredgers are, therefore,

used exclusively for maintenance dredging in the Upper
Reaches.

circumstances in which contract dredging was resorted to in
the shipping chunnel leading to Haldia is explained below:

In the original estimates made in July 1971, it was expected to ob-

tain a draught of 40 ft. for Haldia for 320 days in a year, by
removing 106 millior tonnes of spoil between 1971 and 1980.
At the time of making these estimates, it was assumed that—

(1) the second e<tuarian dredgers ordered on GRW  would be

delivered in June 1974;

by Turekka water would start flowing at the end of 1971,
Both these assumntiorns were belied.

Apart [roem the above, o combination of other circumstances forced

the Caleutta Port 1o go in for contract dredging from Novem-
ber 1973 in order to maintain the draught commitments to the
World Bank.  The unprecedented freshets discharge of 1971
following by the severe drought conditions of 1972 caused
heavy shealing of Auckland Bar  which further deteriorated
duc to a secondary channel developing to the westward due to
adverse flow conditions.  In these circumstances the quantity
of spoil to be dredged from 1973 to 1980 was reestimated to

the 1223 million tonnes without taking into account the re-
sheating factor.

In view of the fact that the delivery of the new estuarian dredger

was Bkely to be oconsiderably delaved and  the  head  vrater
cupphy had not started. it was an imposaible tirget to dredge
i22 million tonnes of  spoils by deploymz S. DL *Mohane’
aone. The Commissioners had, therefore. only two  options
hofore them at this stage to mect the drought  commitments
viz. (2 cutright purchase of a suitable second hand dredger or
(by resort o contract dredeing.  For this purpose a second
hand dredeer called “Transmundum® was located, but after an
inspoction the Trustees” consulting engineers found her to be
in very poor condition and unsuitable for the work, There
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was, therefore, no other option but to resort to contract dredg-
ing. As suitable dedgers were not available from internal
resources, eaquiries were made from foreign contractors, A
Tender Committee consisting of officers of the Ministry of
Shipping and Transport, the Ministry of Finance and the
Calcutta Port Commissioners (now Port Trust) was constitut-
ed to examine the offers received. Two foreign contractors
were selected on the basis of the report of the Committee and
two dredgers, one cach from the two contractors, were hired
for the work. However, as one of the M.O.T. Dredgers was
made available from February 1975, one foreign dredger was
released on completion of her contract period in May, 1975.

As regards engaging foreign contractor for dredging the Haldia
Dock Basin, this requires special type of dredgers viz. cutter
suction dredgers.  Since the Calcutta Port Trust do not pos-
sess any such dredger and such dredgers would not be made,
available from the country, the work was cntrusted to  a
Yugoslav firm.”

1.36. While the steps now enumerated in the Ministry’s reply for im-
proving the utilisation of the dredgers owned by the Calcutta Port Trust
are largely measures for the future, no action appears to have been taken
in regard to the Committee’s specific recommendation that the poor utili-
sation of the dredgers in the past required a thorough probe with a view
to fixing respomsibility. The Commnittee, therefore, reiterate that this
should be thoroughly investigated and responsibility fixed. under advice toi
them.

1.37. The Committee concede that the dredging of the approach chan-
mel and the Dock Basin at Haldia through private foreign contractors has
been unavoidable and bevond the control of the Port Trust. The Com-
mittee are, however, anxious that our dependence on foreign firms, whose
performance has also rot been above reproach, should be mimimised, if
mot in presemt conditions altogether eliminated, as early as possible. The
Committee {eel that formation of the Dredging Corporation. which is
stated to be under Government’s active consideration, will have to justify
itsef by achieving substautial reduction of our present dependence on
foreign dredging confractors
Subsiay for river maintcnance and dredging (paragraph 7.17-—SI. No. 28).

1.38. In paragraph 7.17 of the Report, the Committee had recom-
mended:

“Keeping in view the financial position and situation of Calcutta
Port and the fact that it is a riverine port which has to serve
the entire Eastern and North Eastern parts of the country,
the Committee rccommend that it would not be quite fair to
burden Calcutta Port Trust with the cost of dredging the River
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Hooghly at all and accordingly the rate of subsidy paid by thé
Central Government on that account should be raised from
80 per cent to 100 per cent, subject to the maximum utilisa-
tion of the existing dredgers of the Port Trust. Alternatively
the Central Government might consider the feasibility of
areating a dredger pool for all dredging works in the country.
A Dredger Corporation could also be set up for this purpose.”

1.39. In their Action Taken Note dated 29 August 1975, the Ministry
of Shipping & Transport have stated.

“Keeping in view the financial position of the Calcutta Port the
following steps have been taken by the Government:

(i) The Port tarifis at Calcutta and other major ports have been
reviewed comprchensively and the rates revised. At Cal-
cutta this is cxpected to result in an additional annual yield
of approximately Rs., 15.00 crores and is expected to go a
long way in making Calcutta Port financially viable.

(ii) It has been decided to appont a high level expert Committee
to examine th: working and finances of Calcutta Port which
were last  examined in 1967-68 by the lated Shri P. C.
Bhattacharyya, Ex-Governor of the Reserve Bank of India.
This Committee will also examine the question of conti-
nuance of Central subsidy for river maintenance and river
dredging keeping in view the practice followed in this regard
in estuanan ports 1in other countrics. The Committee will
no doubt examince and submit its findings on rate of sub-
sidy to be given by the Central Government and the period
for which it should continue.

The Central Government has already acquired a number of dred-
gers an dother ancillary equipments like tugs, hoppers, barges
cte. and this Central Dredger Pool is presently being operated
for the Government by the Shipping Corporation of India.
It is, for the present, primarily catering to the capital dredg-
ing requircments of the Ports. A proposal to take over this
Central ficet of dredging cquipment under a statutory Dredging
Corporation is alse under active consideration of the Govern-
ment.”

1.40. The Committee note that it has been decided to appoint a high-
level expert committee to examine the working and finances of Calcutta
Port, which will also exsmine the question of continmuance of Central sub-
sidy for river maintenance and river dredging keeping in view the practice
followed in this vegard in estuarian ports in other countries. While there
can be no objection to an expert committee looking into this question, it
should be made sure that its report must come early. The Commitree are
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somewhat doubtful whether a rontine practice prevalent elsewhere could
be applied straightaway to the Calcutta Port, which is unique in many
respects and suffcrs presently from certain inherent as well as long accu-
mulating disadvantages. Since the future of the Port of Calcutta on which
the country largely depends appears itself at sake, the Committee desire
that this guestion should be examined with the most perceptive care, so
that well-thought out decisions can be taken and a mew vitality infused
into the owerations of the Port,

Stevedoring operctions, (Paragraph 10.20—SI. No. 28).

1.41. Dealing with the performance of the private stevedores at the
Port of Calcutta. the Committee. in paragraph 10.20 of thc Report, had
recommended:

“From the material bcfore the Committee, they arc left with no
doubt that private Stevedoring has now totally outlived its
utility at the Calcutta Port. If anything, their role is of a mere
middlemen to pocket the huge difference between the steve-
doring charges  received by them from the Shipping
Companics which is about Rs. 65 per ton  and the handling
cost of labour including levy which works out to about Rs. 1R
pet tone paid by them to the Dock Labour Board. The fact
that the figures to tonnage handled by the registered workers
of the Dock Labour Board as maintained by the Board differ
widely from those maintained by the Port Trust (viz, 35,72.896
tonnes as per Board's records as acainst 39.19.000 tonnes in
the Port Trust's records in 1972-73, and 34.62.125 tonnes as
per Board's records as against 36.70.000 tonnes in Port Trust’s
records in 1973-74) is indicative of the fact that they do in-
dules in widespread malpractice of using the labour in extra
shifts bevond the preseribed limits without the formal know-
ledge of the Board.

The delays in the pavment of their dues to the Dock Tabour Board,
the issuz of chegues which are dishonoured to very frequently
by the Bunks. the non-payment of Bonus etc., are only some
of the many malpractices indulged n by the Stevedores. They
have no responsibility towards the welfare of the labour and
in fact the dock workers are in a miserable plight

The Committee appreciate the report, buased on first hand experience
and thorough study of the then Chairman of the Pock Labour
Board with the as<istance of the present Chicf Executive of
Dock Labour. Board which inter alia points out that 95 per
cent of the work in the industryv s alreadv being done by
workers who are, for all practical  purposcs, already State
cmployed and Statc controlled.  The Committee, therefore,
see no reason as to why the labour should still be left at the
mercy of the Stevedors,
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The Committee have mo doubt at all that with the nationalisation
of the dock labour, the overall efficiency of labour in the in-
dustry would ultimately improve and reach new heights. The
interest of the Stevedores—exploited labour, who mostly come

from Bihar, U.P., Orissa and Andhra Pradesh would also be
safeguarded to some extent.

In view of‘ the present situation of the Stevedoring business in Calcutta,
which refuses to cooperate with the Port Dock Labour Board
and the Government in any of the measures to improve the
working of the Port and Transport Industry and also in view
of the recommendations of the various expert blodies which
have gone into the problems of the Ports, the Committee
strongly support the suggestions made by the then Chairman
of the Dock Labour Board for taking over of the Stevedoring
work under a statutory authority to manage its affairs. The
Committee accordingly recommend that the matter should be

finalised by the Government urgently and suitable steps taken
in that direction.”

1.42. The Action Taken Note dated 29 August 1975, furnished in this
regard by the Ministry of Shipping & Transport is reproduced below:

“Suggestions for making changes in the existing Stevedoring system
have been made from time to time by various interests. Some
such suggestions are (i) to give stevedoring licenses to all eli-
gible applicants so as to encourage free competition. (i1 to
impose effective social controls on the stevedors, (iii)} to natio-
nalise the stevedoring work to abolish stevedoring and depart-
mentalise this work, etc. These suggestions have been exam-
ined from time to time, but no final decision has been taken
by Government.

On 3-5-1975, Government have appointed a committee to Review
the Decasualisa®on Schemes and Allied Matters. The terms
of the reference of the Committee are very wide and would
include a study of the existing stevedoring system. It is,
therefore. considered that before any decision is taken on the
above recommendation, the said Cbmmittee’s report should
be awaited.”

1.43. The Ministry also furnished to the Committee a copy of the
order setting up the committee, according to which, it was to submit its
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report within a period of six to nine months. The terms of reference of
the committee were also made available by the Ministry and are as follows:

1. To study the working of the Dock Workers (Regulation of Em-
ployment) Act, 1948 and the schemes framed thereunder with
particular reference to the following:

(a) whether the main objective of ensuring greater regularity
of employment to dock workers has bnen realised; and

(b) whether the administrative and financial arrangements in

vogue in the Dock Labour Boards are adequate for the
purposes in view.

2. To examine the relationship between stevedoring charges paid
by shippers andor ship-owners and the levies made by the
Dock Labour Boards on the stevedores. with particular refer-
ence to the operation of incentive schemes. if anv, and the need
for speeding up the handling of cargo:

3. To study the present deplovment of port and dock labour and
the existing arrangements for their coordinated functioning in
the context of the need to treat cargo handling from the transit
shed 1o the ship’s hold and vice versa as a single system or a
unified operation;

4. To suggest. in the light of the above studies. such measures as
mav be considered necessary for rationalising the existing sys-

tem in the ports relating to flort and dock labour with a view
to ensure—

(a) quick turn-round of ships,

(b) optimum use of available manpower.
(¢) higher labour productivity,

(d) greater regularity in employment,

(¢) effactive control on the different agencies functioning at the
port. and

(h) control on the costs of handling cargo; and



23

5. To suggest the functions and structure of the body which should
be responsible for carrying out the operations of cargo hand-
ling in the port both abroad ship and ashore, administering

the deployment of labour, payment of labour and financial
control.”

1.44. The Committee are concerned that no final decision has yet becn
‘taken by Government on the Report of the former Chairman of the Dock
Labour Board on the stevedoring industry at Calcutta Port as well as the
views expressed on the subject by various expert bodies from time to time,
It seems a pity that the enfire question has once again been referred to
another committee appointed to review the Decasualisation Schemes and
allied matters. The Committee are of the view that a decision on this
question has been long Overdue and must not be further delayed. The
period of six to nine months, within which the latest review committee was
required {o submit its report, has also expired. The Committee urge
strongly that positive steps should be taken to eliminate the unsavour
stranglehold of the private stevedoring industry not only at Calcutta but
at other major and minor ports as well. The Committee would fike to be
apprised of the findings of the review committee as soon as they are avail-
able and the action taken in pursuance thereof.



CHAPTER 1

RECOMMENDATIONS/OBSERVATIONS THAT HAVE BEEN
ACCEPTED BY GOVERNMENT

Recommendation

The Committee note from the earlier composition of the Commissioners
for the Port of Calcutta, under the 1890 Act, that out of a total of 24
Commissioners, as many as 11 were from the Chambers of Commerce
and ship-owners. It is, therefore, not surprising that the Shippers and
Shipping lines dominate the functioning of the Port Trust. The Commit-
tee are glad to note that as from 1st April, 1975, the Board of Trustees
are to have five members from private Trade and the remaining thirteen
from Government Departments. Municipal Corporations and Public
Undertakings. The Committee hope that this change in composition will
soon have its positive effects on the financial affairs of the Port.

[S. No. 2 (Para 1.40) of Appendix V to 175th Report (5th Lok Sabha)].
Action Taken

Noted.

[Ministry of Shipping and Transport (Transport Wing)
O.M. No. PGA-31/75 dr. 29-8-75]

Recommendation

In the matter of general interests of the nation as a whole, the Com-
mittee feel deeply concerned over the complete lack of coordination bet-
ween the different agencies of Government for eradicating the evil of eco-
nomic offences being committed by these engaged in the import and ex-
port trade. The Committee need hardly remind the Government that
according to the report of the M. G. Kaul Study Team, the nation is being
put to huge loss every year on account of only one of the economic offen-
ces, namely under-invoicing of exports. The Committee would accord-
ingly suggest that the Government should give serious thought to the prob-
lem and evolve without any delay a coordinated machinery capable of
curbing effectively those indulging in different types of economic offences
in the import and export trade. That the existing machinery is not effec-
tive will be clear from the fact that, during the last three or four years,

24
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only one case of malpractice in respect of jute consignments en route from:
the mill to the Calcutta Port for export was detected.

[S. No. 3 (Para 1.41) of Appendix V to 175th Report (5th. Lok Sabha)],
Action taken

Calcutta Port Trust has reported that action has been taken for main=
taining complete liaison and ensuring coordination with the' Customs
authorities.

Arrangements have also been made from the 16th of June, 1975 for
100 per cent test weighment/measurement of shed and overside cargo
passing through the Port of Calcutta. This will be continued for a period:
of three months after which the position will be reviewed.

Besides, the Port Trust Bylaws have been amended so as to make the
Steamer Agents responsible for ensuring realisation of port charges in full,
on foreign as well as coastal cargo loaded or discharged overside. The:
Bylaws make it incumbent upon the Steamer Agents to submit the rele-
vant freight manifests within 4 weeks from the date of completion of load-
ing/discharge of a vessel. They further seck to empower the Traffic Mana-
ger to get, at his discretion, vessels due for loading /unloading at any of
the Port Trust’s docks, jetties, buoys or river moorings surveyed by recog-~
nised surveyors at the cost of the Steamer Agents,

The Port Trust has also reported that a detailed procedure is being
adopted to provide for necessary safeguards in this matter.

[Ministry of Shipping and Transport (Transport Wing)
OM. No. PGA-31/75, dated 2-9-75].

A regular arrangement for intimating the discrepancies noticed in re-
gard to export consignments by one Department to the other concerned
Departments, is already in existence. Thus, the discrepancies which are
found by Customs and which have a bearing on the realisation of full ex-
port value are brought to the notice of the Reserve Bank of India. Simi-
larly, the discrepancies in regard to weight or description. etc. which may
be relevant to the Port Commissioners are now being intimated to them.
Close liaison is also being maintained through periodical meetings which
are attended by the representatives of the concerned Departments.

2. As regards the problem of effectively coordinating the work of vari-
ous intelligence, investigation and enforcement agencies, the matter was
considered by the Government in detail in September, 1967. As a result,
Co-ordination Committees have been set up at several important centres in
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the country. There is also a headquarters Co-ordination Committee in
the Ministry of Finance. These Committees meet periodically and ex-
change information regarding contraventions of various fiscal and econo-
mic enactments. They also review the efficacy of the existing arrange-

ments for bringing about co-operation and coordination amongst the vari-
ous preventive and enforcement agencies.

3. In pursuance of a decision taken in 1971, the Director General
‘(Revenue Intelligence & Investigation) also holds periodical meetings with
the Director, Revenue Intelligence, Director of Enforcement, and Direc-
tor of Inspection (Income-tax Investigation) for mutual exchange of in-
formation and greater co-ordination. The Director General also attends
the meetings of the Headquarters Co-ordination Committee.

4. It may be observed that an adequate framework for proper co-
ordination amongst various enforcement and investigation agencies deal-
ing with economic offences is already in existence.

5. In regard to detection of mal-practices in respect of jute consign-
ments en route to Calcutta Port for cxport, kind attention is also invited
to para 1.25(b) of the Committee’s 175th Report (5th Lok Sabha), in
which mention has been made about detection of 4 cases of such consign-
ments during 1974,

6. Jute shipped from overside is hydraulicallv pressed into very heavy
bales and substitution en roure of such bales in the boats after clearance
for export by the Central Excise officers, mav not be easy without a heavy
crane operating in the river area. Clandestine activity in this  rogard
would also normallv. not go unnoticed. The examination of contents of
such bales for checking substitution. by bursting them exczpt occasionally
would be against the trend for making the export procedures simpler. and
add to costs of exports. Keeping all these factors in view. steps are being
taken to strengthen the intelligence arrangements. for obtaining informa-
tion regarding specific cases of mal-practice to the extent possible. so as
to get the best results from physical checks made. The Collector has also
beeyn asked to keep in mind the seriousness of the offence and the difficul-
ties in detection while dealing with the penal action when such cases are
detected.

[Ministry of Finance (Department of Revenue and Insurance
OM. No. §512/27/75-CUS-VT dated 28-1-1976}.

Recommendation

The Committez suggest that till such time as a co-ordin‘atcd grill fo'r
various agencies concerned with the prevention of economic fyﬂ’cnces is
laid down at the national level. as recommended by the Committce, there
should be complete coordination between the Cus.tmrTs and thF Port
authorities at the Calcutta Port in the matter of realisation of their dues
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on .shipments passing through the Port. There should be complete co-
ordination and cooperation between the Customs and the Port authorities
in respect of realisation of port dues on over-side shipments.

[S. No. 5 (Para 1.48) of Appendix V to 175th Report (5th Lok Sabha)].
Action taken

Calcutta Port Trust has taken action for maintaining complete Liaison
and ensuring Co-ordination with the custom authorities.

[Ministry of Shipping and Transport (Transport Wing) OM.

No. PGA-31/75 dated 29-8-75].

The Committee’s observations regarding bringing about complete co-
ordination between the Customs and Port Authorities at Calcutta Port
have been noted. Arrangements already exist for discussion of points of
mutual interest with the Port Trusts through periodical meetings of
Committees, like, Anti-pilferage Committee and Calcutta Port Import/
Export Advisory Committee. Moreover, the Collector of Customs,
‘Calcutta is an ex-officio Trustee of the Calcutta Port Trust and a senior

officer of the Calcutta Port Trust sits on the local Customs Advisory
Committee’s meetings.

2. With a view to attaining further co-ordination with the Port Trust,
the Assistant Collectors in the Docks and Jetties would also be holding
mouthly meetings with the officers of the Port Commissioners to review
periodically the satisfactory implementation of the P.A.C’s. recommenda-
tions

3. Instructions have also since been issued that where any discrepan-
cies are noticed in the AR-4 forms relating to jute and jute goods or in
regard to other goods not covered by the AR-4 forms where any discrepancy
is noticed in their description/weight at the time of examination, the same
should be reported also to the officers of Calcutta Port Trust.

[Ministry of Finance (Department of Revenue and Insurance) O. M.
No. 512/27/75-Cus-VI dated 12-1-1976].
Recommendation

The Committee would suggest that the Customs and the Port authorities
should keep a watch over the functioning of the clearing agents who are
licenced and registered by them to work at the Calcutta Port and ensure
that a clearing agent who is found guilty of indulging in an economic
malpractice should have his licence cancelled or not renewed, apart from
any other punishment to which he may be liable under the law and the
rules. Similarly, a close watch should also be kept on the functioning of
the Shipping lines, particularly foreign ones, operating at the Port.

IS. No. 6 (Para 1.44) of Appendix V to 175th Report (5th Lok Sabha)].
2854 1..S.—3. '
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Action Taken

Noted.

Calcutta Port Trust have replied that action has been started by them
for maintaining complete liaison and ensuring Co-ordination with ihe
Custom authorities. There is provision in the Port By-Laws for cancella-
tion of licences of the clearing Agents, which will be invoked in suitable
cases.

[Ministry of Shipping and Transport (Transport Wing) O.M.
No. PGA-31/75 dated 29-8-75].

The observations of the Committee have been brought to the notice of
the Calcutta Custom House. Control over clearing agents is exercised in
terms of the provisions of the Custom House Agents Licences Regulations,
1965 which govern the issue and renewal of licences to Clearing Agents.
At the time of renewal of these licences, their performance report. received
from the concerned Assistant Collector is taken into account. The Special
Investigating Unit, also keeps a close cyc on the activities of the clearing
agents and if any irregularity/mal-practice/mis-conduct comes to the
notice as a result of any complaint or otherwise, the matter is investigated
for taking appropriate action.

2. The observations of the P.A.C. that a close watch should be kept
on the functioning of the Shipping Lines particularly foreign ones operating
at the ports, have also been brought to the notice of the Collectors of
Customs at major ports for appropriate action.

[Ministry of Finance (Department of Revenue and Insurance) O. M
No. 512/27/75-Cus-VI dated 12-1-1976}.

Recommendation

The Committee are not convinced with the adequacy of the grounds
on which 50 per cent of the Port charges were waived by the Port authori-
ties in respect of the consignments of wines and provisions imported by
the Empire Stores, New Delhi. in 1970. The Committec cannot help
feeling that the excessively soft attitude of the Port authorities in such cases
is one of the important factors responsible for their unsatisfactory financial
position. The Committee would accordingly recommend that clearcut
criteria on sound business lines for waiver of the Port charges should be
laid down and scrupulously observed bv the Port authorities while dealing
with requests for such waiver,

[S. No. 8 (Para 1.59) of Appendix V to 175th Report (5th Lok Sabha)].
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Action taken

Calcutta Port Trust has noted this recommendation. Calcutta Port
Trust are now allowing waiver/refund of demurrage only in cases of goods
imported for charitable purposes or books, research equipment, etc.
consigned to students, scholars or educational institutions and in other
exceptional deserving cases with the sanction of the Board of Trustees.
They are also preparing a revised set of guideiines keeping in view the
observations of the Committee,

[Ministry of Shipping and Transport (Transport Wing) OM.
No. PGA-31/75 dated 12-9-1975].

Recommendation

Before waiving the rent charges in respect of the consignments of 60
drums of Citric Acid in July, 1971, no steps seem to have been taken by
the Port authorities to obtain expert advice as to whether actual deteriora-
tion of the acid had taken place. During evidence, the Committee desired
to know whether there was any explanation for the fact that if the consign-
ment had actually deteriorated, then the Central Bank would not have
requested twice for its withdrawal from the auction list. No reply was
given in this regard by the representatives of the Port Trust.

Notwithstanding the fact that the Port authorities did realise a sam
of Rs. 7.080, the Committee feel that the case is indicative of the manner
in which the Port authorities take things for granted while dealing with
requests for remission of the charges due to them. In this particular case,
since the Bankers had twice requested for withdrawal of the consignment
from the auction list, there is no reason to doubt that they would have
cleared the same even if the Port authorities had insisted on a higher
amount of rent charges. The Committec expect the Port authorities to be
more vigilant of their own interests and manage their affairs in a commercial
rather than a charitable manner.

[S. No. 9 (Para 1.61) of Appendix V to 175th Report (5th Lok Sabha)].
Action taken

The case was examined by the Calcutta Port Trust in the light of the
criteria followed by them for waiver/refund of charges in question and
decision was taken accordingly. The observations of the Public Accounts
Cgmmittcc have, however, been noted for future,

[Ministry of Shipping and Transport (Transport Wing) OM.
No. PGA-31/75 dated 29-8-75].
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Recommendation

The Committee have been assured that instead of making allotments
of their land, ‘on the merit of the individual cases’ as in the Past, the Port
Commissioners have atleast now decided that fresh land should be allotted
either through an advertisement or through sealed tenders.

The Committee have referred elsewhere in this Report to the question
of review of the rent and allotment procedure of the lands and buildings
of the Calcutta Port Commissioners in order to remind them that this is a
potential source of revenue for them. The Port Commissioners should
keep themselves fully abreast of the market trends for lands and buildings
and secure the maximum return from their properties.

[S. No. 11 (Para 1.75) of Appendix V to 175th Report (5th Lok Sabha)].

Action taken
Noted.

The procedure of inviting sealed tenders through Press advertisements
has already been introduced.

[Ministry of Shipping and Transport (Transport Wing) O.M.
No. PGA-31/75 dated 29-8-75].

liecummmdation

The Committee feel that it is necessary that the procedures for the
allotment and fixation of rentals of land and buildings of the Port Trust
should be specifically laid down by a Committec consisting of a senior
officer of the Ministry, the head of the Land and Property Department of
the Life Insurance Corporation at Calcutta, a senior representative of the
C.P.W.D. Caicutta, the Land Acquisition Collector, West Bengal Govern-
ment and an officer on deputation from the Audit Department. All
vacancies of lands and buildings should be notified to Central and State
Governments as well as to Public Undertakings, Government owned com-
panies and Statutory bodies.

{S. No. 13 (Para 1.77) of Appendix V to 175th Report (5th Lok Sabha)].
Action tsken

The procedure for the allotment and fixation of rentals of land and
buildings of the Port Trust has recently been finalised by the Calcutta Port
Trust in consultation with Government. The Calcutta Port Trust h#ve
accepted the recommendation to form a Committee for fixation of rentals
of the Trustees’ land and properties by inducting members as suggested
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by the PAC. The Chairman of the Committee will be the Deputy Chair-
man of the Calcutta Port Trust.

As regards notifying vacancies, the procedure of inviting sealed tenders
through press advertisements has already becn introduced.

[Ministry of Shipping and Transport (Transport Wing) O.M.
No. PGA-31/75 dated 12-9-1975].

Recommendation

The Committee would strongly suggest that the Port authorities should
explore on a top priority basis the possibility of deriving more income from
their properties in the Strand Road Area which is in Dalbousie Square
where the prevailing market rent of offices is understood to be about Rs, 2

to Rs. 2.50 per sq. ft. per month as fixed by the Hiring Committee of
Calcutta,

The Committee would suggest that the Port Commissioners should also
consider the advisability of constructing multi-storeyed building from

Howrah Bridge to Chandpal Ghat; this could be to the Financial advantage
of the Port Trust.

The Government Departments also hire a jot of Private accommodation
and they may be approached for financing such construction work,

{S. No. 15 (para 1.80) of Appendix V to 175th Report (5th 1.ok Sabha)l.

Action taken

The Calcutta Port Trust have noted the suggestion of the PAC regarding
considering the advisability of comstructing multi-storeyed buildings from
Howrah Bridge to Chandpal Ghat and approaching Government Depart-
ments for financing such work. The Port Trust have reported that this
will have to be carried out in phases to allow present lessees of the ware-
houses to vacate them and to examine whether the sheds of Calcutta jetties.
which are at prescnt used for working ships, will not be required after
Haldia Docks are cdmmissioned.

Incidentally, it may be mentioned that the accommodations which are
let out by the Board are watehouses without any amenities provided for
office accommodation, whereas the market rent as suggested by the
Committee was for office space in B.B.D. Bagh (Dalbousie Square)
arca.

{Ministry of Shipping and Transport (Transport Wing) OM.
No. PGA-31/75 dated 12-9-1975].
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Recommendation

The Committee canrot help observing that the whole drill followed by
the Port Commissioners in respect of the Libyan Tea Warchouse con-
s‘tru.cted by them for the Tea Board at a cost of Rs. 1.25 crores in the
sixties, as also the other two Warehouses after their vacation by M/s.
Balmer, Lawrie and Co. early in 1972 reflects a chain of departures from
the orderly path prescribed for a sound profitable management of estates,
namely execution of formal iease deeds, provisions for timely payment of
‘rent, interest on delayed payments, provision regarding damages to build-
ings etc., and an unconditional surrender of their legitimate rights in order
to accommodate the wishes of other agencies like the Tea Board, in utter
disregard of their own financial interests. For the non-exccution of a
formal agrcement with the Tea Board before actual commencement of
construction of the Libyan Tea Warchouse, there appear to no valid
Teasons.

After waiver of the shortfall in rent amounting to over thirty lakhs of
rupees, which was legitimately due from the Tea Board, the Port Com-
missioners are now chasing the Central Inland Water Transport Corpora-
tion, to whom the Warehouses were leased out-apain without cxecuting
a formal agreement-for the payment of Rs. 30 lakhs of rent duc from them
for the period July, 1972 to December, 1973. Even with the Tea Trading
Corporation to whom the Warchouses were leased out after 30th April.
1974, the terms and conditions are yet to be finalised.

The Libyan Tea Warehouses was constructed by the Port Commis-
sioners after prior settlement with the Tea Board that the latter shall hold
it for a period of sixty years on rates of rent settled in advance. with the
option of sub-leasing any portion thereof with the prior written approval
of the Port Commissioners. At the meeting of Secrctaries concerned on
the 2nd June, 1972, the Port authorities permitted this basic position to
be reserved, allowed the Tea Board to completely absolve themselves of
this responsibility, and put themselves in the unenviable position of hav-
ing to chase the future lessees for realisation of rent—a task which was

legitimately the function of the Tea Board.

This is a clear case of unbusiness-like management of properties of the

Port Trust.

{S. No. 17 (Para 2.17) of Appendix V to 175th Report (Sth Lok
Sabha)].
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Action Taken

The Calcutta Port Trust have noted the observation of the Committee
for future guidance.

[Ministry of Shipping and Transport (Transport Wing) O. M. No.
PGA—31/75 dated 29-8-75].

Recommendation

The Committee desire that the machinery for realisation of overside
charges should be so geared up that no port clearance is given till the
said charges have been actually realised. It is also very necessary that
immediate suitable arrangements are made to check and verify the over-
side cargo,” no matter what the obstacles are. The Committee would also
suggest that the provisions of bye-law No. 39-A should be reviewed so
as to remove all lacunae because of which the Port authorities did not find
it practicable to take any penal action against the defaulters.

[S. No. 18 (Para 3.5) of Appendix V to 195th Report (5th Lok
Sabha)}.

Action Taken

No vessel is granted port clearance unless port charges payable by her
have been recovered. Also, port charges on cargo shipped or discharged
are required to be pre-paid.

It is true, however, that adequate check could not be excrcised on
overside cargo, which does not pass through transit sheds. A detailed pro~
cedure was accordingly adopted by the Calcutta Port Trust under their
Resolution No. 95 of 18th Junc, 1975 to plug the loopholes. The specific
remedial measures provided for in the procedure are. as follows:—

(i) Weighment/measurement of overside cargo is to be carried out
on board the vessels to check  under-declaration of weights/

measurcements.
(i) Recovery of charges would be made at double the ordinary rate

on the entirc consignment (cxcepting the amount already re-
covered) where there has been such under-declaration.

@iii) The ship's clerk will not permit any cargo to be discharged or
shipped overside without first verifying that the Port charges
have been paid.

(iv) The Steamer Agents shall submit Freight Manifests within four
weeks from the completion of loading/discharge of a vessel to
enable post-audit being carried out.
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l.3y-law No. 39A of the Calcutta Port Trust has also been suitably
modified making it obligatory on the part of the Owner or Master or Agent
of a vessel not to allow loading or discharge of any foreign or coastal cargo
overside without first satisfying himself that the Port’s charges due on such
cargo have been paid in full on Dock Challans or Jetty Challans, as the
case may be. The By-law also provides for denial of port facilities to any
vessel on the ground of continued breach of its provisions.

The revised procedure in respect of overside cargo was introduced with
effect from the 18th July, 1975.

[Ministry of Shipping and Transport (Transport Wing) O. M. No.
PGA-31/75 dated 12-9-75].

With regard to Committee’s recommendations that machinery for reali-
sation of overside charges be strengthened, it may be mentioned that the
supervisory preventive Dock stafl and the Assistant Collector (Out door)
have been instructed to pay surprise visits to vesscls/loading overside cargo
to verify that the particulars declared in the shipping bills/invoices/AR-4
forms in relation to such goods agree with those declared on the goods
themselves. In addition, instructions have been issued that where dis-

crepancies are noticed, the same should be communicated also to the Porr
Trust.

2. As regards the recommendation that Port Trust clearance may not
be given until the overside charges have actually been realised, it may be
meationed that withholding of Port clearance by the Customs would tant-
amount to taking action against the steamer agents for acts of omission or
commission of the exporters. It appears doubtful whether such an action
would be tenable under the Law. However. the matter is being cxamined'
in consultation with the Ministry of Law.

[Ministry of Finance (Department of Revenue and Insurance) O. M.
No. 512/27/75 dated 12-1-1976}.

Recommendation

The Committee need hardly point out that the delay in revising the
Pilotage charges to an appropriate higher Jevel is resulting in a recurring
loss of Rs. 20 to 60 lakhs per year to the Calcutta Port. The Committce
would accordingly suggest that instead of dealing with the matter in a
routine manner, the Port euthorities should fix their pilotage charges on
‘cost plus’ basis without any further delay whatsoever and ensure that at
po time any loss should be incurred on this count.

{S. No. 20 (Para 5.5) of Appendix V to 175th Report (Sth Lok
Sabha) ]
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Action Taken

The Port of Calcutta Piiotage and Other Services (Fees) Order, 1975,.
revising the existing fees for Pilotage and other services, has been brought
into force with effect from 1st July, 1975. These revised charges are ex-
pected to yield an additional annual revenue of Rs. 180 lakhs and it is ex-

pected that the pilotage service will be able to meet its costs from its own.
revenue.

[Ministry of Shipping and Transport (Transport Wing) O. M. No.
PGA-31/75 dated 29-8-75].

Recommendation

The Committee are surprised to see the manner in which the Port Com-
missioners have been going round with a begging bowl for increasing the
rates on a service which is pot their statutory responsibility and which was
taken over by them on the understanding given by the shipping lines that
they would not be called upon at any time to bear any loss that might
accrue on this account. It is also amazing that none of the other parties.
including the Steamer Agents and the Ministries concerned in the Govern-
ment of India, even tried to find a solution to the problem of the Port
Commissioners and only presented their own difficulties in case any in-
crease was made in the trimming charges by the Port. Still more amazing
is the fact that the Port authorities being all the time aware of their con-
tinuing losses, exercised their right to make the increase ‘on their own’ from

as late a date as October, 1974, by which time they had already suffered
Josses of hundreds of lakhs of Rupees.

The Committee sce no justification for burdening the Port of Calcutta
with the Coal trimming responsibility and the additional financial liability
it involves. The Port Trust must be fully paid for the service they render.

[S. No. 21 (Para 6.70) of Appendix V to 175th Report (5th Lok

Sabha)).

Action Taken

The charges on coal trimming were revised by Calcutta Port Trust from
1st October, 1974 bringing them to the uniform rate of 7.50 per tonne on
both export and coastal shipment of coal. Subsequently from Ist April,
1975, a surcharge of 33} per cent was imposed by the Port thus raising the
rate of Rs, 10/- per tonne. If the present trend of traffic continue, it is
estimated that the year 1975-76 will end with a surplus of Rs. 17 lakhs in
20 far as the coal trimming operations are concerned.

[Ministry of Shipping and Transport (Transport Wing) O. M. No.
PGA-31/75 dated 29-8-1975)}.
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Recommendation

The Committee would strongly suggest that a small cell should be
created to clear all the case (relating to payment of Provident Fund dues
of retired employees) that have been pending for more than 2 to 3 months.
A proper machinery should also be evolved to ensure that in future every
retiring employee not only gets 90 per cent of his dues promptly on his
retirement but also the remaining ten per cent within 2 to 3 months of his
retirement.

[S. No. 27 (Para 9.3) of Appendix V to 175th Report (5th Lok
Sabha)].

Action Taken

The Port Trust issued a circular in April, 1975 to all heads of depart-
ments, asking them to expedite the outstanding cases relating to the pay-
ment of Provident Fund dues and in respect of a Class I, H, III or IV
employee proceeding on Leave preparatory to retirement, to draw 90 per
cent of his Provident Fund money and in respect of a Class I, 11, or ]Il
employec. who is granted post superannuation leave, to withdraw 60 per
cent of the last audited balance standing at the credit in the Provident
Fund.

Most of the outstanding cases have since been scttled.

[Ministry of Shipping and Transport (Transport Wing) O. M. No.
PEC-46/75 dated 27-2-1976].



CHAPTER 111

RECOMMENDATIONS/OBSERVATIONS WHICH THE COMMITTEE
DO NCT DESIRE TO PURSUE IN THE LIGHT OF THE REPLIES
RECEIVED FROM GOVERNMENT

Recommendation

The Committee cannot help feeling that notwnthstandmg the need for
a detailed examination of proposals regarding increase in rent prepared
and submitted by the Land Manager early in 1972, the process of review
should have been completed in  April, 1972, thus avoiding the loss of
additional revenue which has been assessed by the Port authorities them-
selves at about Rs. 20 lakhs in a year. As a matter of fact this figure of
Rs. 20 lakhs is much too low as it is clear from the fact that the income
from lands and buildings as a result of the revised rates put into effect from

1st April, 1973 actually went up from Rs. 209 lakhs in 1968-69 to Rs. 309
lakhs in 1973-74.

The Committee are not at all convinced from the documents that have
been placed before them that the Port Trust authorities had been really
serious and enthusiastic in enhancing the rents for the Port Trust proper-
ties so as to bc in keeping with the prevalent market rates. Because of
this failure, the Port Trust must have lost a substantial amount. The loss
on this account was about Rs. 100 lakhs for one year alone and this has
been going on for years.

The delay in the revision of the schedule of rents is a very serious
matter justifying an immediate and thorough probe into all cases of rentals
of Port Trust lands and buildings, fixation and enhancement of rates and
rents and all matters connected thercwith by a Central probing agency for
fixation of responsibility for suitable action against the officiais responsible
for the loss of revenue to the Calcutta Port Trust. Government may de-
cide how far back it would be possible for the probe to extend. The
Committee would await a further report of the action taken in this regard.

{S. No. 12 (Para 1.76) of Appendix V to 175th Report (Sth Lok
Sabha)}.

Action Taken

Calcutta Port Trust have reported that the Rent Schedule of the Pm:t
Trust is revised regularly and since 1955, there have been four such revi-

37
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sion.s. The revision of the Rent Schedule was deferred only once from
Apfxl, 1972 to April, 1973. The proposal for revision of rent charges
which was formulated in 1972 had to be examined in detail after obtaining

particulars from other ports and this necessarily entailed some delay in
finalising the matter,

It may be mentioned that the original proposal envisaged an additional
income from rent to the tune of Rs. 12 lakhs per annum. The revised
proposal which was adopted after detailed scrutiny yielded an additional
income of Rs. 21 lakhs per annum. It will, therefore, be observed that
although for the first i.e. 1972-73, the Port Trust may be deemed to
have sustained a loss of Rs. 12 lakhs when the span of six ycars, (i.e. upto
1978-79, when the next revision would fall due), is taken into considera-
tion, the revised proposal would yield Rs. 33 lakhs morc than what the
origina] proposal of 1972 would have fetched (Rs. 150 lakhs—72 lakhs—
Rs. 33 lakhs). Thus the delay in revision of the rent schedule actually
resulted in e net gain to the Trustees.

Calcutta Port Trust have, however, been asked to ensure that such de-
lays do not occur in future and that well before the expirv of the currency
of the rent schedule, revised proposals are formulated and examined in
depth so that the new rates come into force when the old schedule expirces.

[Ministry of Shipping and Transport (Transport Wing) O. M. No.
PGA-31/75 dated 29-8-75}.

Recommendation

The Committee would suggest that the question of over-coming of
pavigational hazards for operation of Dredgers at night times betwcen
Diamond Harbour and Calcutta, as also the scheme for grant of incentive
to the dredging staff for increase in working hours, should be dealt with
on a top priority basis and solutions found to ensure that the Dredgers 331
the Calcutta Port are put to three-shift working in order to achieve maxi-
mum output from them. It is expected that with the relcase of Farakka
water, the dredging task in the Hooghly will be minimised. The Com-
mittee would await the result with interest.

{S. No. 24 (Para 7.16) of Appendix V to  175th Report ($th Lok
Sabha)].

Action Taken

Calcutta Port Trust has reported that the channel above Eastern Gut is
aartow and meandering. Due to the existence of stronp tidal sets, it 15
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aormally not considered safe to deploy dredgers on night dreaging in this
la:rca. In this connection, a comparison between the manoeuvring capabili-
ties of large merchant ships and dredgers cannot be made, as the dredgers,
though smaller in size, are equally difficult to manoeuvre due to a high
length-beam ratio and the existence of the bow-well. The difference bet-
ween mere pilotage of a merchant vessel and manoeuvring of a dredger at
all states of tide in very close vicinity of banks and sands has also to be
kept in view. However, it may be possible to resort to night dredging in
the Upper Reaches, with a network of shipboard and shore based electro-
nic navigational aids along-with a certain number of additional lighter aids.
Calcutta Port Trust are examining the feasibility of such a network. The
Port have also advised that hydraulic conditions of the river will also have

to be taken into consideration to decide, whether such night dredging will
be required or not.

The observation of the Committee regarding effect of reiease of Farakka
-waters is noted.

[Ministry of Shipping and Transport (Transport Wing) O. M. No.
PGA-31/75 dated 12-9-1375].

Recommendation

The Committee also recommend that in view of the unsatisfactory
dabour situation at Calcutta Port and the consequent need for application
of undivided attention by a whole-time officer, not burdened with any other

affairs of the Port, there should be separate Chairman fer the Dock Labour
"Board and the Port Trust.

[S. No. 29 (Para 10.21) of Appendix V to 175th Report (Fifth Lok
Sabha].

Action Taken

In the cargo-handling operations from vessel to shed and vice-versa,
two sets of workers viz., Port workers and Dock Workers are engaged.
Dock workers work on board the vessel and the port workers on the wharf
and shed. The port workers are under the Port Trust and dock workers
.under the Dock Labour Board. As the cargo handling operations arc done
'by two different sets of workers under two different bodies. a Co:.nmon
Chairman for both the bodies is able to bring about co-ordinatlor} in the
working of both. It is therefore, considered advantageous to continue the
-existing system of having a common Chairman for each Port Trust and
.Dock Labour Board.

. istrv of Shipping and Transport (Transport Wing) O. M. No. PGA-
Minstry o Ppine 31/75 dated 29-8-75].



CHAPTER 1V

RECOMMENDATIONS/OBSERVATIONS REPLIES TO WHICH HAVE
NOT BEEN ACCEPTED BY THE COMMITTEE AND WHICH
REQUIRE REITERATION

Recommendation

. The Committee feel that the loopholes in the calculation and realisa-
tion of Port dues in respect of hazardous cargo should be pugged. It
would be helpful if all the concerned workers of the Port Trust are inform-
e.d about manner in which hazardous cargo are identified by suitable grada-
ton marks so that any wrong gradation or misdeclaration in respect of
such cargo comes to notice prominently. Such an arrangement would scrve
as @ deterrent for the officers who resort to making @ lower gradation than
the actual gradation of hazardous cargo and thus would ensure the realisa-
tion of Port dues on the basis of the correct gradation of the hazardous
cargo.

[S. No. 10 (Para 1.65) of Appendix V to 175th Report (Sth Lok
Sabha)].

Action Taken

Calcutta Port Trust have reported that there is a set  procedure for
verification of hazardous cargo on the basis of which their gradation is
made by the Safety Officer of the Calcutta Port to whom the Steamer
Agents submit the list of hazardous cargo carried by a ship prior to dis-
charge.at the Port. This list of hazardous cargo is checked by the Safety
Officer, who c'assifies the cargo according to the degree of hazard and flash
point of the material. The list is checked again at the operational point
by the Assistant Traffic Superintendent of the Port Section  before the
cargo is dscharged. The Port Trust maintain a comprehensive hazardous
cargo list. which is periodically reviewed. Copies of the list are available
with the Officers of the Traffic and Accounts Dcpartments for their
puidance.

However. the procedure for actual gradation of hazardous cargo is being
recirculated by the Calcutta Port Trust amongst the concerned officers.

[Ministry of Shipping and Transport (Transport  Wing) O. M. No.
PGA-31/75 dated 29-8-75].
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Recommendation

The Committee are not at all satisfied that the present practice of allot-
ing land to cooperative societies formed by Port Trust Officers is a defen-
sible practice. This may be gone into in detail by the Port authorities. In
any event, such a practice can become defensible only if the same facility
is made available to Class I1I and Class IV personnel, assuming that the
practice is legal. The Committee would suggest that the Class I and

Class 1V personnel of the Port Trust may be encouraged to form house-
building cooperative societies.

[S. No. 16 (Para 1.82) of Appendix V to 175th Report (5th Lok
Sabha)].
Action Taken
The Calcutta Port Trust have notcd the observation of the Committee.

[Ministry of Shipping and Transport (Transport Wing) O. M. No.
PGA-31/75 dated 29-8-75].

Recommendation

The Committce are unhappy that the operation of the Port Railway
is resulting in a loss of about Rs. 70 lakhs per year to the Port authorities.
It cannot be a matter of satisfaction to anyone that while the rate of sup-
plementary charge over the trunk Railways was raised from 6 per cent to
9 per cent with effect from April, 1968, the Railway Board took two and
a half years (from 17th June, 1971 to 13th November, 1973) to agree
to a similar proposal of the Calcutta Port authorities in  respect of the
Northern Scction of the Port Railway, for which the increase was ult-
mately allowed only from Ist January, 1974,

In regard to the revision of terminal charges payable by the Railways
to the Indian Ports from 1ist April, 1971, the Committec are disappointcd
to note that in spite of the recommendation made by the Commission on
Major Ports that revisions from time to time in the Railway freight rates
should be simultancously followed by a temporary adjustment in the
terminal charges paid to Port Railway, the question of revising the terminal
charges payable to the Ports from 1st April. 1971, is still hanging
fire. The Committce recommend that the matter should be vigorously
pursucd by the Ministry with the Railway Board and a standing arrange-
ment arrived at for an autematic increase in the terminal charges pavable
by the Indian Railways to the Port Railways immediately on a revision of
freight charges by the former. The Committce consider it most desirable
that the Railway Board should also be required to clear such references
within a specified period. The Committce would suggest this period to be
six months.

[S. No. 19 (Para 4.6) of Appendix V to 175th Report
. (5th Lok Sabha)}
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Action Taken
‘Noted.

Government is taking steps to finalise this issue soon.

[Ministry of Shipping and Transport (Transport Wing) OM No.
PGA-31/75 dated 12-9-75].

The observations of the Public Accounts Commnittee, in regard to the
Pprocessing by the Ministry of Railways of the Calcutta Port Commissioner

Railway’s proposal for an increase in the rate of supplementary charge
leviable on their local haulage are noted.

In regard to the revision of terminal payments to Port Railways, it is
submitted that the question of revision of rates of terminal payments for
the period from 1-4-71, has been under correspondence and has been
discussed with the Ministry of Shipping and Transport a number of times.
Specific proposal in regard to revision of rates of terminal payments to
Port Railways from 1-4-71 was received from the Ministry of Shipping
& Transport in March, 1974. The proposal was considered by the Mini-
stry of Railways and was thereafter discussed at Inter-Ministerial meeting
‘held in November, 1974, and a counter proposal was made by the Ministry
of Railways to the Ministry of Shipping and Transport in March, 1975. The
acceptance of the Ministry of Shipping and Transport to the proposal made
by the Ministry of Railways has not so far been received despite issue of
reminders. The question will be finalised as soon as the views of the
Ministry of Shipping and Transport are received. In the meantime, the
“Trunk Railways continue to make terminal payments to the Port Railways
at the old rates provisionally.

“This has been seen by Audit.

[Ministry of Railways (Railway Board) O.M. No. 75-BC-PAC/V/175
dated 27-10-1975].

Recommendation

The Committee note that the utilisation of the dredgers owned by the
Port authorities is very low. Two expert Committees have already
examined this question. The Study Team of the International Association
of Ports, had found on a detailed examination that within the Dock
Systems the hours worked by Dredgers during 1965-66 totalled only
6,788 as against the total time of 60,000 hours available for aredging if
the dredgers worked round the clock and 20,000 hours on an 8-hour shift
basis. The Dredger Utilisation Committee, 1963, came to the conclusion
that the Dredger fleet at Calcutta was working far below its capacity. The



Oqlfl;niacc do not, therefore, consider it a happy situation at all that
agamnst a norm of 5280 hours of working per annum by a dredger sug-
gested by the Dredger Utilisation Committee, 1972-73, the time worked
by the River Dredgers at Calcutta Port ranged between 600 and 2151

bours in 1973-74 the actual dredging time being between 300 and 1203
hours,

The findings of the above two expert Committee practically demolish
the contention of the Port authorities that dredging has no influence on the
turn-round time. The non-official communications also indicate that the
Dredger Utilisation at Calcutta has been miserably low and the same has
affected the navigability at the Port. The poor utilisation of the Calcutta
Port Trusts own dredgers reveals serious mismanagement and lack of
planning and ability to execute on the part of top executives which re-
quirss thorough probing and fixing of responsibility, particularly in the
context that high amounts (including Foreign Exchange) are bein: paid
by the Port as hire charges to foreign firms for dredging operations here.

[S. No. 22 (Para. 7.14) of Appendix V to 175th Report (5th Lok
Sabha)].

Action Taken

The Cal:eiia Port Trust has reported that vigerous efforis are being
made to reduce the period of annual lay-up for repair of all port dredgers
on the lines indicated by the Dredger Utilisation Committee. The lay-up
periods are being pre-planned and special watch is being kept  that  the
repairs are being carried out according to said plan. subject to such

adjustments as might be necessary due to unforeseen circumstances  or
emergencies.

As regards improving the cyele of operation of the pori dredgers. the
unit consisting of one self-propelied bucket dredger and three hopper
barges and if possiblc. one grab dredger is proposed-to be placed on
round-the-clock  dredging with the assistance of the staff of the laid-up
dredpers.

Action has also been initiated to ensure full utifisation of dredeer
“Mohana”, the only dredger available in the Calcutta Port Trust's fleet
of dredgers capable of working in the open water conditions and sea and
swells obtaining in the estuary. In the first instance, by special arrange-
ments with the Indian Oil Corporation Ltd., bunkering of this vessel is
being done at Calcutta when the vessel is in town. Until such arrangement,
the vessel was being bunkered at Budge Budge, on its way from Calcutta
to dredging sites. The present arrangements ensure that two extra dredg-
ing days in a2 month are available.

As recards the four river dredgers .en‘gaged in méiniénanoe dredging in
2854 LS. —4.



the Upper Reaches, from Calcutta to Balari Bar, day and night dréagi;ig
is' already being carried out at Balari Bar op regular basis, for as lopg as
floatation is available, day and night dredging is also being carried out
at fhe Eastern Gut Bar during dry season. But the dredging at this Bar is
restricted to ebb tide only as the flow conditions do not permit the dredger.

to be on the Bar during flood tides. This Bar does mnot require any
dredging during freshets. o

) As regard the biring of foreign dredgers, Calcutta Port Trust have no
suitable dredgers, apart from dredger “Mohana”, which could have under-
taken the dredging in Haldia Basin or the large scale dredging in the
estuary.

{Ministry of Shipping and Transport (Transport Wing) O.M. No.
: PGA-31/75 dated 12-9-75].

Recommendation

In the opinion of the Committee, it should be made compu'sory that the
Dredgers at Calcutta Port, acquired and being maintained at a high cost,
should for no part of time be kept unutilised. except where absolutely
unavoidable reasons of periodical check-up. repairs ctc. The fact that
while on the one hand the Dredgers of the Port are being put to very low
utilisation, and on the other hand the Port authorities paid to forcign and
private companies during the last two years (1973-74 and 1974-75) a
sum of Rs. 1275.00 lakhs (including 637.66 lakhs in foreign currency)
and a sum of Rs. 128.79 lakhs to private firms b; way of hire charges
for dredging the Approach Channel leading to Haldia and the Dock basin
at Haldia respectively, shows lack of Managerial efticiency resulting in a
situation which is not at all desirable and naturally gives rise to suspicions
of undue patronage to outside firms. This practice has. therefore. to be
reduced if not done away with altogether. :

[S. No. 23 (Para 7.15) of Appendix V to 175th Report (5th Lo
Sabha) .

Action Tsken

The reasons for hiring two foreign dredgers for dredging the Approach
Channel to Haldia have to be fully appreciated. The Calcutta Port Trust
owns fire large suction Dredgers, out of which only ome, ie. S. D.
“Mohana”, is designed for and capable of working in the open water cob-
ditions with swell prevailing in the Approach Channel to Haldia. The
other four dredgers, with their rigid bow-well suction pipes, are capable
of working in smooth waters only and cannot operate in the open waters
of the estuary. These dredgers are, therefore, used exclusively for maia-
tenance dredping in the Upper Reaches.



®%

The circumstances in ‘which contract dredging was vesorted to in thc
shipping channel leading to Haldia is explained below:—

In the original estimates made in July, 1971, it was expected to obtaig
a draught of 40ft. for Haldia for 320 days in a year, by removing 106
million tonnes of spoil between 1971 and 1980. At the time of makmg
these estimates, it was assumed that—

(i) the second estuarian dredger ordered on GRW would be de-
livered in June, 1974;

(ii) Farakka waters would start flowing «at the end of 1971.

Both these assumptions were belicd.

Apart from the above, a combination of other circumstances forced
the Calcutta Port to go in for contract dredging from November, 1973 in
order (o maintain the draught commitments 1o the World Bank. The
unprecedented freshets discharge of 1971 followed by the severe drought
conditions of 1972 caused heavy shealing of Auckland Bar which further
deteriorated due to a secondary channel developing to the westward due
to adverse flow conditions. In these circumstances the quantity of spoil
to be dredged from 1973 to 1980 was re-estimated to th: 123 milhion
tonnes without taking into account the re-shealing factor.

In view of the fact that the delivery of the new estuarian dredger wag
likely to be considerably delayed and the head water supply had mot
started, it was an impossiblc target to dredge 123 million tonnes of spoils
by depioying S.D. ‘Mohana’ alone. The Commissioners had, therefore,
only two options before them at this stage to meet the draught commti-
ments viz. (a) outright purchase of a suitable second hand dredger or
(b) resort to contract dredging. For this purpose a second hand dredger
called “Transmundum™ was located, but after an inspection the Trustees™
consulting Engineers found her to be in very poor condition and um-
suitable for the work. There was, therefore, no other option but to
resort to coniract dredging. As suitable dredgers were not available from
internal resources, enquirics were made from foreign contractors. A
Tender Commit'zc consisting of officers of the Ministry of Shipping and
Transport, the Ministry of Finance and the Calcutta Port Commissioners
(new Port Trust) was constituted to examine the offers received. Two
foreign contractors were selected on the basis of the report of the Commit-
tee and two dredgers, one each from the two contractors, were hired for
the work. However, as one of the M.O.T. Dredgers was made available
from February. 1975, one foreign dredger was released on completion of
her contract period in May, 1975.
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As regards engaging foreign coatractor for dredging the Haldia Dock
Basin, this requires special type of dredgers viz. cutter suction dredgers.
Smnce the Calcutta Port Trust do not possess any such dredger and such

dradyers would not be made wvailable from within the country, the work
was entrusted to a Yugoslav Firm.

[Ministry of Shipping and Transport (Transport Wing) O.M. No.
PGA-31/75 dated 12-9-1975].



CHAPTER V

RECOMMENDATIONS/OBSERVATIONS IN RESPECT OF WHICH
GOVERNMENT HAVE FURNISHED INTERIM REPLIES

Recommendation

The Committee cannot but cxpress their surprise at the non-existence,
at a port of the importance of Calcutta, of a proper and more adequate
machinery, including weighing scales and tallying staff (at pres:nt there
are 41 scales in 34 sheds with only six tally clerks and six peons) for
making a thorough verification of the quantities and descriptions of the
goods as declared by the shippers in the papers filed by them, on the basis
of which the ducs of the Port and finally the intcrnal revcnue ond foreign
exchange are assessed and realised. The position in made still more deplo-
rable by u similar absence of such machinery in the Customs organisation
which has only 24 weighing scales with six pereonc a< weichine «afl on
whose checking the Port authorities rely for the purpose of calculating their
ducs. s a result, considerable foreign exchange and revenue due to the
Port and Revenue authorities are being lost. It is, therctore, no wonder
that the Port Trust is sustaining heavy losses on its working from year to
year, and proper realisation of tax and foreign exchange is not being done.
The Committee feel that there s urgent need for the Port gnd the Customs
authoritics to pay scrious attention to this vital issue and provide adequate
number of machines and expert staff in sufficient numbers to make it
possible for them to exercise a thorough check.  between them, of the
contents. weight, measurement cte. of consignments passing through the
Port. And to ensure this, the Port Trust should in particular provide
adequate incentives to the stafl so that they may cnsure that false dec-
laration of weights. measurements etc. is not resorted to hy the shippers.
The Committee consider that effective detecion will be pos<ibic only if
there is adequacy of competent and honest stafl to prevent malpractices.
The Committee consider that something like 700 taily clerks plus an
equal number of Class IV staff would be necessary for the purpose on a
rough and ready basis.

[S. No. 1 (Para 1.39) of Appendix V to 175th Report (Sth 1.ok Sabha)].
Action Taken

Arrangements have been made from 16th of June, 1975 for 100 per
cent test weighment measurement of shed and overside cargo passing
through the port of Calcutta for a period of threc months.  The question of

47
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engaging additional staf will be examined after cvaluating the results of
dest check.

The Collector of Customs, Calcutta has reported that export cargo is
-examiaoed /check-weighed in accordance with the instructions in the
Departmental manual and keeping in view the problems of individual
categories of goods. In case the goods are covered by certificates issued
by other Government agencies ard recognised institutions, the said certi-
ficates are ordinarily accepted and the goods are inspected only externally.
Check weighment is generally done if weight has a direct bearing on duty,
cess, drawback or value. Surprise check weighments in case of duty free
goods and goods free of drawback or cess are also carried out. In cases
of detected mis-declaration of value, involving foreign exchange in addition
to action being taken under the customs law iatimation is given to the
Reserve Bank of India.

The Collector of Customs, Calcutta, has stated that the existing pattern
-of verification of various types of cargo passing through the port
of Calcutta is considered adequate keeping in view the need for quick
clearance in interest of export promotion. Otherwise these may cause hard-
ship for genuine exporters. However keeping in view the P.AC’s re-
commendations, the exisung pattern of examination is being further
tightened by asking the Custom Houses to order selective checks in all
cases where export value is determined on the basis of weight,

In respect of provisions for adcquate staff for examination, check-
‘weighment etc. and weighing machines in the docks and jetties, the
Collector has informed that they have already taken steps to improve the
working efficiency of the existiné weighing scales. He has further usscssed
the additional reauirements as two morc weighing scales and necessary
action is being taken to purchase them. He is of the view that having
regard to the present pattern and volume of exporct cargo passing through
the port of Calcutta. the total number of weighing scales and the staf?
therefor would be adequate. The position however, would be reviewed
periodically and additional machinery/man-power will be deployed.
whenever found necessary.

In this context, it hay be pointed out that if cent per cent check is to
be carried out in respect of the shed shipments or of over-side cargo, this
will delay the exports and may seriously hamper export promotion. 'I.‘he
tightening up of procedure is therefore, being done, keeping these limita-
tions in view

[Ministry of Finance (Department of Revenue and Insurance) O. M.
No. 512/27/75-Cus-VI dated 28-1-19761.



The Committee are surprised at the Port and the Customs authormes
%enig in total darkness as to what was actually going on around their areas
of operation in the matter of descriptions, weights etc. of the export cargo
‘passing through the Calcutta Port. It is indeed surpriging that they should
have learnt about this menacing problem of misdeclaration of weights and
details of export cargo only through reports in the Press. It ig fortunate
that a journalist of the Hindustan Standard, Calcutta, detected and
‘“highlighted this, The Committee also appreciate that a number of patriotic
non-official witnesses came forward and placed their experiences and
knowledge of the working of the Port before the Committee.

It is equally painful that after holding meetings in December, 1972 and
February, 1973 at the Port and the Ministry level respectively, to deal
with the evils of misdeclaration of weights etc. no follow-up action was
taken on the decisions arrived at these meetings. As admitted by the
Member (Customs) during evidencs, two years were lost in the process.
At the meeting held in the Ministry of Shipping and Transport on the 16th
February, 1973, it was decided that the Port Commissioners should consider
introducing a hundred per cent check for a period of three to six months
to find out whether it would be economical to introduce this as a regular
practice and to gauge the extent of under-weighment. The Port authorities
were not able to carry out 100 per cent checking on their own admission
because they did not possess sufficient weighment staff and weighing
scales. The Port Trust investigated the possibility of getting this work done
through outside agencics. This was, however, not found feasible as it was
felt that shipments might be delayed seriously. This is illustrative of the
kind of defeatist attitude of the Port Commissioners. What is even more
surprising is that a check on a randon sample basis with the existing men
and machinery had also not been thought of. Similarly there was much
talk at the meeting held at the Port on the 6th Dececmebr, 1972 about the
imposition of fine on mis-declaration of weights, but no decision was taken
for more than two years. And yet when the Public Accounts Committee
raised this matter in the course of evidence and expressed its serious con-
cern, it became possible for the Board of Trustees to take a decision in the
meeting of the Board on the 29th March, 1975 to impose pena’ty charges
in respect of under-declaration of weights and measurements to the extent
of four times the normal charges. In the circumstances, the Committee
desire that the failure to give effect to the decisions taken at the meetings
referred to above should be gone into carefully with a view to fixing
responsibility and taking suitable action.

1S. No. 4 (Para 1.42) of Appendix V to 175th Report (5th Lok Sabha)l.
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Calcutta Port Trust bave been asked to investigate into the matter 80
s to fix responsibility and take suitable - action. The Port Trust have

gdvised that their new Deputy Chairman is looking into this mater in the
light of recommendation of the P.A.C.

[Ministry of Shipping and Transport (T ransport Wing) O.M.
No. PGA-31/75 dated 12-9-75].

The press reports that exporters were under invoicing by Shipping
undeclared excess weights, had come to the notice of the Custom House
and subsequently the Custom House had also carried out surprisc checks
at the point of shipment by check-weighment of a number of consignments,
including those of jute manufactures. However. except in the case of a
consignment of cast iron manhole covers. no significant eacess in any
consignment was found. It has been reported by the Collector of Customs
that even in the said consignment of cast iron manhole cavers, there was
no loss of forcign exchange resulting from declaration of incorrect we ht
because the export price of these goods wius on picce basic  and not on
wei~ht basis.

2. It may be mentioned that in addition to the normal  checks, as
prescribed by the Department, the supervisory prevenifive stafl, Ascistant
Collector (Qut-door) and the Superintendent. Preventive Scrvice also carry
out surprise checks of export cargo from time to timc.

3. As regards the delay in taking follow-up action in pursuance of the
decision taken at the meeting held in February. 1973. it may be mentioned
that the minutes of the meeting were received in the  Ministry en 25rd
March 1973. Since the decision required issuc of an additional copy of
the Shipping bil' which would have introduced some additional work in the
Custom Houses affecting the speed of processing of documents, 1t was
decided. in the first instance. to call for comments of all major Custom
Houses.

On receipt of the comments and while this matter was being proce<sed,
it was decided in another connection to issuc. free of charge. a copy of the
Shipping bill to the exporters and it appeared that. perhaps. the hippers
could producc this additional copv to the Port Commissioners  for their
verification and use. However. this called for modification in the pro-
cedure carlier contemplated at the meeting of Februarv. 1973 Accord-
inely. the matter was referred to the Ministry of Shipping and Transport
for dthcir concurrence. and on receipt of the same. instructions to the Cus-
tom Houses were iscued immediately on 8th July, 1974
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From the above, it will be observed that in its very nature, fhé‘i&npb
mentation of the decision was such that it took some time and though the:
delay is unfortunate no particular officer can be said to be responsible for
it. The observations of the Committee, however, have been noted to ensure:
that even in such cases action should be completed without loss of time.

[Ministry of Finance (Department of Revenue and Insurance) O.M.
No. 512/27/75-Cus-V1 dated 12-1-1976].

Recommendation

The Committee note that the Port Trust authorities had to collect a
rental of Rs. 60 lakhs for the period for which the masoor dal was stored
in their godowns. The Port Trust authorities recovered Rs. 1 lakh from
the owners of masoor dal and waived Rs. 59 lakhs which, according fo.
the judgement of the Supreme Court. they were entitled to recover from
the Customs who had stored the masnor dal in their behalf. They did not
do so even when the Supreme Court had opined that the Customs authori-
ties who were responsible for the situation should bear the burden. The:
Port Trust authorities, however, decided to waive the amount.

Surprisingly. the Port Trust authorities ulso handed over the mascor
Jdal which was damaged and considered to be unfit for human consumption
to the owners without imposing anyv condition on them and without inform-
ine the health authorities so that they in their turn could have imposed
some suitable conditions preventing the owners from  disposing of the
masoor dal for human consumption in order to get a better price.

The Commitlee cannot but express the view that the Port Trust autho-
ritics did not exercise in this matter the care and thought that they shou'd
have done both to safeguard their own financial interests and also to pre-
vent a possible health hazard.

Considerine the circumstances of this case, the Comumittee are of the
opinion that a thorough probe is essential to fix responsibility for the vari-
ous lapses and taking appropriate action against the ofticials concerned,

[S. No. 7 (Para No. 1.57) of Appendix V to 175th  Report (5th Lok

Sabha)}.
Action Taken

The Calcutta Port Trust have been asked to take further action. They
have advised that their new Deputy Chairman is examining these cases in
the light of recommendations of the Committee.

Ministry of Shipping and Transport (Transport Wing) O
[Mmistoy No. PGA-31/75 dated 12-9-1975].
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ry The consignment of Masoor Dal was detained by the Customs Otﬁcer

in the reasonable belief that the Dal in question was of Indian origin which
was _sought to be exported in contravention of the terms of the Indo-Nepal
Treaty. Subsequently, the case was adjudicated by the proper cfficer of the
“Customs who ordered its absolute confiscation in his best judgment. All
action taken by the officers of the Customs Department were in good faith.

[Ministry of Finance (Department of Revenue and Insurance) O. M.
No. 512/27/75-Cus-VI dated 12-1-1976].

Recommendation

Since most of the properties of the Port Trust are given out on a term
lcase, the Committee find no reason why royalty (salami) should not be
«harged for letting out such properties. In any case nothing should be
given out without advertising for it in all the local and regional newspapers
in at least threc consecutive issues. Offers should be invited through scal-
-ed tenders to be openad by a Committee headed by an official not lower in
rank than the Deputy Chairman and should have in it, the Financial Adviser
and Chief Accounts Officer amongst others.

{S. No. 14 (Para No. 1.78) of Appendix V to
175th Report (5th Lok Sabha)l.

Action Taken

The question of charging “royalty” is being examined by the Calcutta
Port Trust. )

2 The procedure of inviting sealed tenders through press advertise-
ments has already been introduced.

3. It has been decided that the tenders ‘sealed quotations received in
Tesponse to press advertiscments for plot of land or godowns space should
be opened by a Committee headed by the Deputy Chairman with the Fin-
ancial Adviser and Chief Accounts Officer, the Land Manager and the
Legal Adviser as muombers.

[Ministry of Shipping and Transport (Transport Wing)
O.M. No. PGA-31/75, dated 12-9-1975].

Recommendation

Kecping in view the financial position and situation of the Calcutta Port
and the fact that it is a riverine port which has to serve the entire Eastern
and North-Eastern parts of the country, the Committece recommend that it
would not be quite fair to burden Calcutta Port Trust with the cost of
dredging the River Hooghly at all and accordingly the ratc of subsidy
paid by the Central Government on that account should be raised from
80 per cent to 100 per cent, subject to the maximum utilization of the
existing dredgers of the Port Trust. Alternatively the Ceatral Govern-
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ment might .consider - the. feasibiity of creating a dredg;er pool for all

. Qgodging works in the country. A Dredger Corporation could also be
set up for this purpose.

[S. No. 25 (Para 7.17) of Appendix V to
175th Report (5th Lok Sabha)].

Action Taken .

‘ Kceping in view the financial position of the Calcutta Port the follow-
ing steps have been taken by the Government:—

(i) The Port tariffs at Calcutta and other major ports have been
reviewed comprchensively and the rates revised. At Calcutta
this is expected to result in an additional anaual yield of ap-
proximately Rs. 15.00 crores and is expected to go a long way
in making Calcutta Port financially viable.

(i) It has been decided to appoint a high-level expert Committee to
- cxamine the working and finances of Calcutta Port which were
last examined in 1967-68 by the late Shri P. C. Bhattacharyya,
Ex-Governor of the Reserve Bank of India. This Committee
will also cxaminc the question of continuance of Central sub-
sidy for river maintenance and river dredging keeping in view
the practice followed in this regard in esturian ports in other
countries. The Cemmittee will no doubt examine and submit
its findings on rate of subsidy to be given by the Central Govt.

and the period for which it should contmue.

2. The Central Government has already acquired a number of dredgers
and other ancillary equipment like tugs, hoppars, barges etc. and this
Central Dredger Pool is presently being operated for the Govt. by the
Shipping Corporation of India. It is. for the present primarily catering to
the capital dredging requirements of the Ports. A propostl to take over
this Central fleet of dredging equipment under a statutory Dredging Cor-
poration is also under active consideration of the Government.

{Ministry of Shipping and Transport (Transport Wing)
O.M. No. PGA-31/75, dated 29-8-1975].

Recommendation

The Committee are surprised to oote that cven on the clear conclu-
sions of the Vigilance Office regarding complicity of Shri B. K. Kapur,
Dy. Dock Manager in the matter (removal of some stores from ‘B’ K.G.D.
in 1967). no action whatsver was taken against him. The conclusions
arrived at by th: Vigilance Officer prima facie revesl that Shri Kapur was
the brain behind the episode, and to protect him the Port administration
made scme junior persons scapegoats instead of prosecuting Shri Kapur
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in the Court of Law. They should have been more severt with ‘the'senior
most person, as more senior the officer, mose serious notice shsuld be
taken of lapses on his part. : -

The Committee recommended that the Port authoritics -hould obtain
expert legal opinion immediately in the matter of prosecuting Shri Kapur-
(even after his retircment) on the basis of the facts as revealed by the Vigi-

lance Report, and taken further necessary action in that direction at the
earliest,

[S. No. 26(i) (Para 8.6) of Appendix V to
175th Repoit (5th Lok Sabha)]..

Action Taken
This is being examined by the Calcutta Port Trust.

Recommendation

These junior efficers who have been prosecuted have been kept under
suspension since 1967. It is most unfair to keep officers under <. spen-
sicn for such a long period of time. Every effort should be made to «ce
that this is finalised within the shortest possible time.

IS. No. 26(i1) (Para 8.6) of Appendix V 1o
175th Report (5th Lok Sakhy].

Action Taken
This has been ncted by the Calcutta Port Trust.

[Ministry of Shipping and Transport (Transport Wing)
O.M. No. PGA-31/75, dated 12-9-75].

Recommendation

From the material before the Committee, they are left with no doubt
that private Stevedoring has now totally outlived its utility at the Caleutta:
Port. If anvhing. their only role is of mere  middlemen to pocket the
hege diffciences between the stevedoring charges received by them from
the Shipping Compunics which is about Rs. 65 per ton and the handling
cost of lubour including lcvy which works out to about Rs. 18 per ton
paid by them to the Dock Lubour Board. The fact that the figures of
tonnage handied by the registered workers of the Dock Labour Board
as maintained by the Board differ widely from those maintained by the
Port Trust (viz. 35,72.896 tonnes as per Board’s records as against
39,19.000 tonnes in the Port Trust's records in 1972-73. and 34.62.125
tonnes as per Boardds records as against 36.70.000 tonnes in Port Trust's
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xecords in 1973-74) in indicative of the fact that they do indulge 'in wide-

sprea'd malpractice of using the labour in extra shifts beyond the prescribed
Hamiti without the formal knowledge of the Board.

The delays in the payment of their ducs to the Dock Labour Board,
the issue of cheques which are dishonoured so very frequently by the
Banks, the non-payment cf Bonus etc., ar: oaly some of the manv mal-
practices indulged in by the stevedores. They have no responsibility to-

wards the welfar: of the labour and in fact the Dock Workess are in a
miiserablc plight.

.The Committee appreciate the report, based on first hand experience
-aad thorough study of the then Chairman of the Dock Labour Board with
the assistanc: of the present Chief Executive of Dock Labour Board which
inter alia points out that 95 per cent of the work in the industry is already
‘being don: by workers who are. for all practical purposes, already State
employed and State controlled. The Committec, therefore, see no reason
-as to why the labour shouid still be left at the mercy of the Stevedores.

The Committee have no doubt at all that with the nationalisation of
the dock labeur, the overall efficiency of labour in the industry would ulti-
mately improve and reach new heights. The intercst of the Stevedores-
exploited labour, who mostly come from Bihar, U.P., Orissa and Andhra
Pradesh would also be safeguarded to some extent.

In view of the present situation of the Stevedoring business in Calcutta,
which refuses to co-operate with the Port Dock Labour Board and the
Government in any of the measures to improve the working of the Port
and Transport industry and also in view of the recommendations of the
various expert bodies which have gone into the problems of the Ports.
the Committee strongly support the suggestions made by the then Chair-
man of the Dock Labour Board for taking over of the Stevedoring work
by the Government and formation of a State Stevedoring Corporation
under a statutory authority to manage its affairs. The Committee accord-
ingly recommend that the matter should be finalised by the Government
urgently and suitable steps taken in that direction.

[S. No. 28 (Para 10.200 of Appendix V to
175th Report (Fifth Lok Sabha)].

Action Takea

Suggestions for making changes in the existing Stevedoring system
‘have been made from time to time by various interests. Some such sug-
,ution's‘a'rc' ‘(i) to give stevedoring licences to all cligitg!g applicants S0 as
<0 encourage Frec competition, (ii) to impose effective social controls on
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the stevedores, (iii) to nationalise the stevedoring work to abolish steve-
doring and departmentalise this work, etc. These suggestions héﬁe.been,
exumined from time to time, but no final decision has been taken bx
Government. | ' T

On 3-5-1975, Government have appointed a Committee to Review
the Decasualisation Schemes and Allied. Matters and a copy of the order
setting up the Committee is anncxed. The terms of the reference of the:
Committee are very wide and would include a study of the existing steve-
doring system. It is, therefore, considered that before any decision is

taken on the above recommendation, the said Committee’s report should
be awaited.

[Ministry of Shipping and Transport (Transport W‘ing)
O.M. No. PGA-31/75 dated 29-8-1975].

ANNEXURE
No. U-20017/6/74-LD
GOVERNMENT OF INDIA

MINISTRY OF SHIPPING AND TRANSPORT
(TRANSPORT WING)

ORDER

New Delhi, the 3rd May, 1975
The 12th meeting of the Dock Workers Advisory Committee held at
Bombay on 8th December, 1973 recommended that a Fact Finding Com-
mittee should to appointed to review the functioning of the decasualisation
and the listing schemes of the Dock Labour Boards. While making a
study of the decasualisation and listing schemes of Dock Labour Boards,
it is considered mecessary to study rationalisation of all labour employing
agencies in the Ports as also the functioning of the Stevedoring System.

2. The Government of India accordingly appoint a Committee to Re-
view the Decasualisation Schemes and Allied Matters. The composition
of the Committee will be as follows:—

(1) Shri N. N. Chatterjee,

Retired Joint Secretary to the Government
of India, Ministry of Labour,

New Delhi .. Chairmen.
(2) Dr. S. Ray,

Director (Planning and Research). Part-time Member

Bombay Port Trust. (This will be in addition

Bombay : to his current dutics.
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3. The Terms of Reference of the Committee will be as giveh in the
Annexure, .

4. Shri V. Sankaraligam, Under Secretary, Ministry of Shipping and.
Transport (Transport Wing), New Delhi will act as Secretary to the Com-
mittee in addition to his current duties.

5. The headquarters of the Committee will be New Delhi. The Cﬁm-
mittee is requested to submit its report to the Government of India within
a period of six to nine months. .

Sd/- S. S. GILL,
Joint Secretary 10 the Govi. of India.

ANNEXURE

Terms of Reference of the Committee 10 Review the Decasualisation
Schemes and Allied Matters.

1. To study the working of the Dock Workers (Regulation of Employ-~
inent) Act, 1948 and the Schemes framed thereunder with particular refer-
ence to the following:—

(a) whether the main objective of ensuring greater regularity of
employment to dock workers has been realised; and

(b) whether the administrative and financial arrangements in vogue

in the Dock Labour Boards are adequate for the purposes im
view,

2. To examine the relationship between stevedoring charges paid by
shippers and/or shipowners and the levies made by the Dock Labour
Boards on the stevedores, with particular reference to the operation of

incentive Schemes, if any and the need for speeding up the handling of
cargo;

3. To study the present deplcyment of port and dock labour and the
cxisting arrangements for their coordinated functioning in the context of
the need to treat cargo handling from the transit shed to the ship’s hold
and vice versa as a single system or a unified operation; B

4. To suggest, in the light of the above studies, such measures as may
be considered necessary for rationalising the existing system in the ports
relating to port and dock labour with a view to ensure—

(2) quick turn-round of ships.

(b) optimum use of available man-power,

(c) higher labowr productivity,



5".
(d) greater regularity in employment,

(e) effective control on the different agencies functioning at the
port, and

(f) control on the costs of handling cargo; and

5. 'l"o suggest the functions and structure of the body which should be
responsible for carrying out the operations of cargo handling in the port

both abroad ship and ashore, administering the deployment of labour, pay-
ment of labour and financial control.

Recommendation

The Committee was unhappy over the position that while 7.6 per cent
of the Dock Labour at Bombay, 20.2 per cent at Madras and 24.79 per
cent at Visakhapatnam have been provided with residential houses, at Ca'-
cutta the percentage in this regard is as low as 2.7 which is pext to nothing.
The main difficulty has becn stated to be the delay in provision of land
by the Port Trust to the Dock Labour Board. It is indeed strange that.
as mentioned earlier in this report. while land is being given freely by the
authorities to private parties without even advertising and high officers
of the Port, they did not give any land for the last ten vears for putting
up residential houses for the poor kabour working at their own Port,

In view of the present financial position of the Calcutta Port. the Com-
mittee attach great importance to the provision of residential accommo-
dation to the Dock Labour functioning at that Port.  The Commitice feel
that if this serious hardship of the Dock Labour force is removed. it wili
help in improving the efficiency of the Port.

The Committee do not accept the position that once the gencral policy
questions (about housing construction) are cleared by the Government of
Iedia. the land question might not stand in the wa. Unfortunatcly. the
past experience in the matter of acquisition of land does not bear out
that belief. The Committee would. therefore, request that the question
of allocating land for putting up residential houses for the Dock Labour
at the Calcutta Port should be examined in detail and responsibility fixed
for dea'ing with the matter in a casual manner in the past.

[S. No. 30 (Para 11.3) of Appendix V to the Public Accounts
Committee’s 17S5th Report (Fifth Lok Sabha)]

The question of getting land for construction of houses for  Dock
Workers at Calcutta Port should be vigorously pursued with the autho-
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fities concerned so that land is actually. available and construction of
houses. for the labour is not held up on: this account.

[S. No. 31 (Para 11.3) of Appendix V to 175th Report
(Fifth Lok Sabha)]

Action Taken

The Calcutta Dock Labour Board has already procured 7 bighas of
land from the Calcutta Port Trust for construction of houses for Dock
workers. The Chairman, Calcutta Port Trust has intimated that a pro-
posal for ailotment of another plot of land measuring approximately

18,059.089 sq. mtrs. is now being processed and is cxpected to be finalised
shortly.

In view of the temporary ban imposed by the Ministry of Finance
on the construction of non-functional buildings, which has been extended
for the current financial year also, the question of construction of houses
for dock workers under the Dock Workers Housing Scheme could not be
processed further. However, Calcutta Dock Labour Board propose to
construct 120 units of quarters in five blocks without any financial assis-
tance from Government under the said Scheme. at an estimated cost ef
about Rs. 40 lakhs. Detailed plans ete. for this are under preparation.

The question of fixing responsibility for dealing with the allotment of
land to the Dock Labour Board in a casual manner in the past is being
examined by the Deputy Chairman. Calcutta Port Trust. His findings
would be communicated to the Lok Sabha Secretariat as soon as he con-
cludes his examination.

[Ministry of Shipping and Transport (Transport Wing) O.M.
No. PGA-31 75 dated 29-8-1975]

H. N. MUKERIJEE.
New DrLHL Chairman,

March 31, 1976 Public Accounts Commitiee.
Chaitra 11, 1898 ().

2854 L.S.—S.



APPENDIX

Consolidated Statement of Conclusions|Recommendations

S. Para No. Ministry/
No of the Department
Report concCerned.
1 2 3
“1 ; 3 Shipping and Transport
(Transport Wing)
2 1°8 Shipping and T ransport

{'Transport wing)
Finance (Department of
Revenue and Insurance)

Conclusion/
Recommendation

4

The Committee expect that final replies to those recommendations/
observations in respect of which only interim replies have so far been

furnished will be furnished to them, duly vetted by Audit, without further
loss of time.

The Committec note that arrangements have been made, though
belatedly, with effect from 16 June 1975, for a 100 per cent test weighment /
measurement of shed and over-side cargo passing through the Port of
Calcutta for an initial period of three months and that the question of
engaging additional staff for this purpose would be examined by the Port
Trust after evaluating the results of the test check. The Committee trust
that the proposed evaluation has now been completed and necessary steps
taken o provide an adequate number of weighing machines and the
requisite complement of staff so that false declaration of weights, measure-
ments, etc. and other devious methods adopted by unscrupulous exporters
and their agents can be eliminated. The Committee would like to know
what has actually happened in this regard so far.

09
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The Ministry's reply is silent on another specific recommendation that
the Calcutta Port Trust should, in particular, provide adequate incentives
to the staff effectively countering the vicious practice of certain shippers
regarding  fals:  declaration of weights, measurements, etc. The
Commitiec would like to know Government's reaction in this matter.

The Committee find from the reply furnished by the Department of
Revenue & Insurance that, in the view of the Collector of Customs,
Calcutta, the present pattern and volume of export cargo passing through
the Port is such that the total number of staff and of weighing scales should
be adequate. This reply contradicts what had been admitted by him dur-
ing evidence before the Committee where he said that ‘not sufficient
staff are there to cope with the cargo’. This discrepancy remains to be
reconciled and the question should be re-examined with a view to neces-
sary remedial measures.

The Committee are unhappy with the delay that is taking place in the
Calcutta Port Trust in investigating the failure to give effect to the decisions
taken at the meetings held in December 1972 and February 1973 to deal
with the evils of misdeclaration of weights, under-invoicing of cargo, etc.
These investigations should be completed soon and appropriate action
taken against those responsible for the failure.

The Committee regret that the reply furnished by the Ministry of
shipping & Transport to the recommendation that there should be complete
coordination and cooperation between the Port and Customs authorities in
the matter of realisation of their dues on shipments passing through the

19
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(Transport wing)
Finance (Department of
Revenue and Insurance)

8 1'25  Shipping ard Transport

(Transport wing).

4

Port appears rather vague. The details regarding specific steps, if any,
taken to maintain adequate liaison and to ensure coordination with the
Customs authorities should be intimated carly.

The Committee note that the Deputy Chairman of the Calcutta Port
Trust hag been entrusted with the examination of the various lapses in the
waival of rent, amounting to Rs. 60 lakhs. on a consignment of masoor
dal, with a view to fixing responsibility. The Committee require that this
should be completed quickly., and appropriate action taken against the
relevant officials.

The Committec fear that their recommendation relating to the identi-
fication of hazardous cargo passing through the Port of Calcutta has not
been understood in its correct prespective by the Port Trust. In view of
certain serious allegations made by a non-offical organisation that hazard-
ous cargo had been passed as non-hazardous cargo by the Officer con-
cerned, resulting in considerable loss of revenue to the Port, the Comiit-
tee  had desired that the loopholes in the calculation and realisation of
Port dues “in respect of hazardous cargo should be plugged and the con-
cerned workers of the Port Trust informed about the manner in which
hazardous cargo are identified by suitable gradation marks so that any
wrong gradation or misdeclaration in respect of such cargo comes to notice
promptly. No action appears to have been initiated on this specific
recommendation of the Committee which would perhaps have facilitated
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1.32

Shipping ard

I'rans-

port (Trarsport wing)
Railways

the active participation of the workers in detecting malpractices in the
classification of cargo. Apart from the financial implications involved in
the misdeclaration of hazardous cargo as non-hazardous, it should also be
borne in mind that misdeclarations could seriously endanger the lives and
health of workers handling such  misdeclared cargo as well as result in
accidents.  The Committee desire that this aspect should be examined
afresh without delay and necessary remedial measures taken. The alle-
gation, particularly, that undercharge bills amounting to some Rs. 0,76
fakh raiscd by the FA&CAO had been cancelled by the Traffic Manager’s
Office by declaring the cargo as non-hazardous remains also to be answered
satisfactorily.

The Committee are far from satisfied with the Port Trust’s reply to
their pointed observations relatipg to the practice of allotting Port Trust
land to officers’ cooperative socicties. Merely noting the Committee’s
observations in this regard without any assurgnce of positive action is
indicative of an unhelpful attitude. The Committee would like a more
categorical response to their recommendations and would like to be inform-
ed of the specific steps, if any. taken to implement their suggestion that the
Class 111 and Class 1V personnel of the Port Trust may be encouraged to
form house-building cooperative societies.

The Committee take a serious view of the delay that continues to occur
in revising the terminal charges payable by the Railways to the Indian
Ports from 1 April 1971. It would appear from the reply furnished by




IT.

133

Shipping and  “Frans
port (Transport wing)
Raitways

4

the Ministry of Railways (Railway Board) that the unconscionable delay
of over four years in this case was attributable more to the Ministry of
Shipping and Transport, as a result of which this long-pending issue is yet
to be resolved satisfactorily. The Committee find that despite protracted
correspondence and also discussion between the two Ministries in this
regard, a final decision is yet to be arrived at. Specific proposals in
regard to the revision of terminal charges payable to the Port Railways,
with cffect from 1 April 1971, had been finalised by the Ministry of
Shipping & Transport only in March 1974, after a lapse of nearly three
years. It took another year for the Ministry of Railways to make their
counter-proposal, and cven after the ‘issue of reminders’, this proposal had
not been accepted by the former. according to the information last furnish-
ed to the Committee in October 1975. The Committee would very much
like to know the reasons for the initial delay of nearly three years in the
Shipping Ministry in formulating their specific proposals and the virtual
inaction on their part after the counter proposals had been made by the
Railways in March 1975. The circumstances leading to this delay should
also be investigated and appropriate action taken thereafter. Steps should
also be taken to finalise this issue immediately.

No reply has been furnished by either of the Ministries concerned to
two other specific suggestions made by the Committee that a standing
arrangement should be evolved for an automatic increasc in the terminal
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Sippirg

and Trans-

port (Transport wing)

Do-

charges payable by the Indian Railways to the Port Railways contempora-
neously with a revision of the Railway freight rates and that the Railway
Board should be required to clear such references within a period of six
months. The Committee would urge the two Ministries to examine these
suggestions expeditiously and take positive steps to eliminate delays in
this regard.

While the steps now enumerated in the Ministry's reply for improving
the utilisation of the dredgers owned by the Calcutta Port Trust are
largely measures for the future, no action appears to have been taken in
regard to the Committee’s specific recommendation that the poor utilisation
of the dredgers in the past required a thorough probe with a view to fixing
responsibility. The Committee, therefore, reiterate that this should be
thoroughly investigated and responsibility fixed. under advice to them.

The Committec concede that the dredging of the approach channel
and the Dock Basin at Haldia through private foreign contractors has
been unavoidable and beyond the control of the Port Trust. The Com-
mittee are, however, anxious that our dependence on foreign firms, whose
performance has also not been above reproach. should be minimised. if
not in present conditions altogether eliminated, as early as possible. The
Committee feel that formation of the Dredging Corporation, which is stated
to be under Government's active consideration, will have to justify itself
by achieving substantial reduction of our present dependence on foreign

dredging contractors.

$9
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Trans-

The Committee note that it has been decided to appoint a high-level

port (Transport wing)' expert committee to examine the working and finances of Calcutta Port,

Do-

which will also examine the question of continuance of Central subsidy
for river maintenance and river dredging keeping in view the practice fol-
lowed in this regard in estuarian ports in other countries. While there
can be no objection to an expert committee looking into this question, it
should be made sure that its report must come early. The Committee are
somewhat doubtful whether a routine practice prevalent elsewhere could be
applied straightaway to the Calcutta Port, which is unique in many res-
pects and suffers presently from certain inherent as well as long accumulat-
ing disadvantages. Since the future of the Port of Calcutta on which the
country largely depends appears itself at stake, the Committee desire that
this question should be examine with the most perceptive care. so that
well-thought out decisions can be taken and a new vitality infused into
the operations of the Port.

The Committee are concerned that no final decision has yet been taken
by Government on the Report of the former Chairman of the Dock
Labour Board on the stevedoring industry at Calcutta Port as well as the
views expressed on the subject by various expert bodies from time to
time. It seems a pity that the entire question has once again been refer-
red to another committee appointed to review the Decasualisation Schemes
and allied matters. The Committee are of the view that a decision on this
question has been long overdue and must not be further delayed. The



period of six to nine months, within which the latest review committee
was required to submit its report, has also expired. The Committee urge
strongly that positive steps should be taken to eliminate the unsavoury
stranglehold of the private stevedoring industry not only at Calcutta but
at other major and minor ports as well. The Committee would like to
be apprised of the findings of the review committee as soon as they are
available and the action taken in pursuance thereof.

GMGIPND—R.S. 11—2854 L.S.—14-4-76—1200.
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